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INTRODUCTION

I, the Chairperson of the Committee on Government Assurances (2020-2021),
having been authorized by the Committee to submit the Report on their behalf, present
this Forty-Ninth Report (17" Lok Sabha) of the Committee on Government Assurances.

2. The Committee on Government Assurances (2020-2021) at their sitting held on
12™ April, 2021 took oral evidence of the representatives of the Ministry of Housing and
Urban Affairs regarding pending Assurances.

3. At their sitting held on 29" September, 2021, the Committee on Government
Assurances (2020-2021) considered and adopted this Report.

4, The Minutes of the aforesaid sittings of the Committee form part of the Report.

5. For facility of reference and convenience, the Observations and
Recommendations of the Committee have been printed in bold letters in the Report.

NEW DELHI; RAJENDRA AGRAWAL,
29 September, 2021 CHAIRPERSON,
07 Asvina, 1943 (Saka) COMMITTEE ON GOVERNMENT ASSURANCES




REPORT

I. Introductory

The Committee on Government Assurances scrutinize the Assurances, promises,
undertakings, etc., given by the Ministers from time to time on the floor of the House and
report the extent to which such Assurances, promises and undertakings have been
implemented. Once an Assurance has been given on the floor of the House, the same is
required to be implemented within a period of three months. The Ministries/Departments
of the Government of India are under obligation to seek extension of time required beyond
the prescribed period for fulfilment of the Assurance. Where a Ministry/Department is
unable to implement an Assurance, that Ministry/Department is bound to request the
Committee for dropping it. The Committee consider such requests and approve dropping,
in case, they are convinced that grounds cited are justified. The Committee also examine
whether the implementation of Assurances has taken place within the minimum time
necessary for the purpose and the extent to which the Assurances have been implemented.
2. The Committee on Government Assurances (2009-2010) took a policy decision to
call the representatives of various Ministries/Departments of the Government of India, in a
phased manner, to review the pending Assurances, examine the reasons for pendency and
analyze operation of the system prescribed in the Ministries/Departments for dealing with
Assurances. The Committee also decided to consider the quality of Assurances

implemented by the Government.



3. The Committee on Government Assurances (2014-2015) decided to follow the well
established and time tested procedure of calling the representatives of the Ministries/
Departments of the Government of India, in a phased manner and review the pending
Assurances. The Committee took a step further and decided to call the representatives of
the Ministry of Parliamentary Affairs also as all the Assurances are implemented through it.

4. In pursuance of the /bid decision, the Committee on Government Assurances (2020-
2021) called the representatives of the Ministry of Housing and Urban Affairs and the
Ministry of Parliamentary Affairs to render clarifications with regard to delay in
implementation of the pending Assurances pertaining to the Ministry of Housing and Urban

Affairs at their sitting held on 12" April, 2021. The Committee examined in detail the

following 25 Assurances:

SIL.No. SQ/USQ No. dated Subject

1 USQ No. 2205 Audit by HUDCO
dated 18.12.2013 (Appendix-I)

2 USQ No. 3527 Revival of Government of India
dated 12.02.2014 Stationery Office (GISO)

(Appendix-II)

3 USQ No. 2489 Quota for Women in Urban Local Bodies
dated 11.03.2015 (Appendix-IIT)

4 USQ No. 4954 Women Reservation Bill
dated 23.04.2015 (Appendix-1V)

5 USQ No. 6641 Land for Netaji Memorial
dated 06.05.2015 (Appendix-V)

6 USQ No. 4129 Memorial of Netaji
dated 23.12.2015 (Appendix-VI)




7 SQ No. 145 Housing Scheme for Government
dated 09.12.2015 Employees
(Supplementary by (Appendix-VII)

Smt. Poonam Mahajan, M.P.)

8 USQ No. 496 Allotment of Land
dated 27.04.2016 (Appendix-VIII)

9 USQ No. 497 Rebate on Home Loan
dated 19.07.2017 (Appendix-IX)

10 USQ No. 602 AMRUT
dated 19.07.2017 (Appendix-X)

11 USQ No. 79 Land Policy
dated 11.12.2018 (Appendix-XI)

12 USQ No. 242 Land Pooling Policy
dated 05.02.2019 (Appendix-XII)

13 USQ No. 5447 Land Pooling Policy
dated 25.07.2019 (Appendix-XIII)

14 USQ No. 721 Delhi Land Pooling Policy
dated 21.11.2019 (Appendix-XIV)

15 USQ No. 2862 Urbanisation of Villages of Delhi
dated 05.12.2019 (Appendix-XV)

16 | USQ No. 1222 Cancellation of Land Allotment
dated 18.12.2018 (Appendix-XVI)

17 | USQ No. 3281 Irregularities by Cooperative Societies
dated 01.01.2019 (Appendix-XVII)

18 | USQ No. 4384 NGOs in Animal Welfare
dated 08.01.2019 (Appendix-XVIII)

19 | USQ No. 2074 Rank of Cities
dated 04.07.2019 (Appendix-XIX)

20 | USQ No. 2177 Drones' Role to Check Illegal Occupation

dated 04.07.2019

of Land
(Appendix-XX)




21 | SQ No. 465 Affordable Housing Projects/Schemes

dated 25.07.2019 (Appendix-XXI)
22 | General Discussion The Public Premises (Eviction of
dated 31.07.2019 Unauthorised Occupants) Amendment
Bill.
(Appendix-XXII)
23 | USQ No. 2953 Redevelopment of Lutyens Bungalow
dated 05.12.2019 Zone (LBZ) and Central Vista
(Appendix-XXIII)
24 | SQ No. 349 Use of Drone Technology
dated 12.12.2019 (Appendix-XXIV)
25 | SQ No. 349 Use of Drone Technology
dated 12.12.2019 (Appendix-XXV)

(Supplementary by Smt.
Rama Devi, M.P.)

5. The Extracts from the Manual of Parliamentary Procedures in the Government of
India, Ministry of Parliamentary Affairs laying guidelines on the definition of an Assurance,
the time limit for its fulfilment, dropping / deletion and extension, the procedure for
fulfilment, etc., besides maintenance of Register of Assurances and periodical reviews to
minimize delays in implementation of the Assurances are reproduced at Appendix-XXVI.

6. During oral evidence, the Committee emphasized that the Ministries/Departments
are required to implement an Assurance within a period of three months and if the
Ministries / Departments are unable to fulfil the Assurance within that time period, then it
is imperative for them to seek extension of time. The Committee also observed that the
Ministry of Housing and Urban Affairs had a total of 31 pending Assurances out of which
two Assurances pertained to the 15th Lok Sabha, 13 Assurances to 16th Lok Sabha and

16 Assurances to the 17th Lok Sabha. As the Assurances belonging to the 15" Lok Sabha



were very old and pending for more than 07 years and there were inordinate delays in

fulfilment of these Assurances, the Committee enquired about the monitoring and

periodical review of the pending Assurances in the Ministry to minimize delays in their

implementation and the mechanism available for implementation of Parliamentary

Assurances. In reply, a representative of Ministry of Housing and Urban Affairs briefed the

Committee as under:

7.

“Sir, there is three phase arrangement for timely completion of Assurances in the
Department. Our first arrangement for this is the Senior Officers’ Meeting, in which
all the Joint Secretaries and Directors are there under the chairmanship of the
Secretary. We take-up the Parliamentary issues therein monthly. We have also taken
up Assurances in that. Second, we have a system of e-office, in which our Parliament
Division reminds everyone from time to time that as to what Assurances we have
given, what is their time-limit, instructions are given to fulfil them on time. If for
some reason they are not fulfilled, instructions are also given for extension of time.
Third, our Joint Secretary is incharge of Parliamentary related matters. He reviews at
his level from time to time and inform the concerned that the Assurances should be
fulfilled in time.”

In view of the explanations submitted by the representatives of the Ministry of

Housing and Urban Affairs during the course of oral evidence, the Committee acceded to

the requests of the Ministry to drop the two Assurances mentioned at Sl. Nos. 8 and 9 in

the above list. Subsequently, seven Assurances mentioned at Sl. Nos. 10, 16, 18, 19, 20,

22 and 25 have been implemented on 04.08.2021.



Observations/Recommendations

8. The Committee note that as many as 31 Assurances pertaining to the
Ministry of Housing and Urban Affairs were pending for implementation. In the
25 Assurances, out of these, taken up by the Committee for Oral Evidence, the
Assurances mentioned at Sl. Nos. 01 and 02 belong to 15 Lok Sabha and are
pending for more than 07 years. Another 13 Assurances belonging to the 16"
Lok Sabha and the remaining 10 Assurances belonging to the 17 Lok Sabha
were also pending for more than two to six years. Subsequently, seven
Assurances belonging to the 16™ Lok Sabha and the 17" Lok Sabha have been
implemented in August, 2021. The Committee further note that the Assurances
mentioned at SI. Nos. 11 to 15 are pending despite the fact that the issues
pertain to a crucial matter regarding Delhi Land Pooling Policy and urbanisation
of villages in Delhi. Although the Ministry is stated to be aware of the Manual of
Parliamentary Procedures stipulating periodic reviews of all Assurances at the
highest level, the inordinate delays in fulfillment of the Assurances reveal the
shortcomings of the Ministry’s system for reviewing and monitoring the
fulfilment of the pending Assurances. Thus, the existing mechanism put in place
by the Ministry for fulfilling the Assurances especially those involving other
Ministries/ Departments is far from effective inspite of conducting regular
review meetings as claimed by the Ministry. The Committee are perturbed at
the extent of pendency and delay in fulfillment of the Assurances by the

Ministry because of which the utility and relevance of the Assurances are lost.



The Committee are fully aware that implementation of Assurances related to
land pooling matters require more time and may be difficult to be executed
within the prescribed time period. However, intense and sustained efforts need
to be made to implement them. The Committee, therefore, recommend that the
existing mechanism/ system should be overhauled and streamlined with a view
to avoiding delay in fulfillment of the Assurances particularly the pending
Assurances. The Committee would also like the Ministry to furnish the Minutes
of the review meetings held in the Ministry from time to time to monitor the
implementation of Assurances as it will help the Committee in assessing the

progress of the Ministry of Housing and Urban Affairs in this direction.

II. Review of the Pending Assurances of the Ministry of Housing and Urban
Affairs.

9. In the succeeding paragraphs, the Committee deal with some of the important
pending Assurances pertaining to the Ministry of Housing and Urban Affairs which have
been critically examined / reviewed by them at their sitting held on 12.04.2021.
A. Audit by HUDCO

USQ No. 2205 dated 18.12.2013 regarding ‘Audit by HUDCO’ (SI.No. 01)

10. In USQ No. 2205 dated 18.12.2013 regarding ‘Audit by HUDCO’ (Appendix-I), the

following issues were raised:

“(a) Whether HUDCO has conducted their third party audit in respect of Central
Government Employees Welfare Housing Organization Schemes in various States;

(b) If so, the details of deficiencies, defects, deviation/variation identified by HUDCO
and action taken by CGEWHO to rectify the defects, scheme-wise;



(c) Whether the Government proposes to take action against those who are
responsible for these defects/deviations;

(d) If so, the details thereof;

(e) Whether the Government may also compensate allottees for deficiencies; and

(f) If so, the details thereof and if not, the reasons therefor?”

In reply with regard to points (e) and (f), an Assurance was given that the matter is

under consideration of the Ministry.

11.

In its Status Note furnished in April 2021, the Ministry of Housing and Urban Affairs

apprised the position regarding implementation of the Assurance as under:

12.

“(i). The beneficiaries of Chennai Ph-II & Chennai Ph-III have a combined Community
Centre and construction work of Community Centre was expected to be completed by
mid 2020. However, due to lockdown towards Covid-19 pandemic, the work could not
be completed in scheduled time. The same is in progress and is expected to be

completed in mid 2021.

(ii). Car parking earmarked for Chennai Ph- II beneficiaries are yet to be sold.

(iii). The contractor has not submitted the final bill. The final cost will be worked out
after receipt of final bill by the contractor and after selling of all unsold car parkings.

CGEWHO may be able to compensate or otherwise the allottees for deficiencies after
the final cost of the project has been worked out, which is not possible at present due

to the reasons mentioned above.”

Giving an update on the implementation of the Assurance during oral evidence, a

representative of the Ministry of Housing and Urban Affairs deposed as under:-

“Sir, we audited the Chennai project. In this, the question was asked whether
Government may also compensate allottees for deficiencies. If so, details thereof.
This Assurance was made on this. Its background is that 572 houses were built in

Chennai, out of which we have sold 571 houses, one house is left to be sold. It has



86 car parkings left for sale. There were shortcomings in it, so an amount of Rs. 44
lakh rupees have been recovered from the payment to the contractor. We anticipate

that the project will be completed by December 2021.”

13. When asked about the total amount and whether these houses were built only in
Chennai or were also built elsewhere in the country as well, a representative of the Ministry

of Housing and Urban Affairs informed as under:-

“Sir, we have not brought the figure of the amount, but there were 571 houses. Sir,

these have been built in many cities.”

14. The Committee enquired whether the Government proposes to take action against
them. To this, a representative of the Ministry replied as under:

“Chargesheet has been issued against an official”.

Observations / Recommendations

15. The Committee note that the Assurance given in reply to USQ No. 2205
dated 18 December, 2013 regarding ‘Audit by HUDCO' is pending for more than
07 years. During oral evidence, the representative of the Ministry apprised the
Committee that due to lockdown towards COVID-19 pandemic, the work could
not be completed in scheduled time and the same was expected to be
completed in mid 2021. The Ministry also informed that the contractor of the
project had not submitted the final bill. Central Government Employees Welfare
Housing Organisation (CGEWHO) may be able to compensate or otherwise, the
allottees for deficiencies after the final cost of the project has been worked out.
Notwithstanding the explanation of the Ministry in the matter, the fact remains

that the appropriate follow-up action on the Assurance pertaining to an



important subject has been inordinately delayed and still remains pending for
implementation. The Committee desire that the Ministry should explore a
system for completing the desired work expeditiously in a time-bound manner.
The Committee note that a charge sheet has been issued against an officer
concerned with the project. The Committee strongly recommend that the
Ministry should have a strict and vigorous internal quality audit of all its
projects carried out by the contractors and the responsibility should be fixed at
the level of officers/engineers/contractors of the projects if any substandard
workmanship and poor quality of construction works are found. While
deploring the lack of concern and failure of the Ministry to take pro-active
action in the matter, the Committee recommend the Ministry of Housing and
Urban Affairs to step up its efforts and pursue the matter vigorously at the
highest level for early implementation of the Assurance. The Committee would
like to be apprised of the initiatives taken and progress made in the matter. The
Committee also direct the Ministry to submit a detailed report regarding the
ongoing Central Government Employees Welfare Housing Organization Schemes
in the country.

B. IRREGULARITIES BY COOPERATIVE SOCIETIES

USQ No. 3281 dated 01.01.2019 regarding ‘Irregularities by Cooperative Societies’
(SI.No. 17)

16. In USQ No. 3281 dated 01.01.2019 regarding ‘Irregularities by Cooperative

Societies’ (Appendix-XVII), the following points were raised:

10



(@) whether it is a fact that it was clearly indicated in the above mentioned
replies to USQ No. 3631 dated 11.12.2009 and USQ No. 1492 dated 05.03.2010
that there are numerous perpetrated frauds committed by the various Group
Housing Cooperative Societies functioning in Delhi/New Delhi and after the
intervention of the Delhi High Court, CBI had registered 202 regular cases against

the said societies;

(b) if so, whether the Registrar has/had closed his eyes on the explanation of
DCS Act and rules abruptly entertaining the audit reports of the Societies without its
proper scrutiny and the Society named ' Sarva Priya CHBS Limited’ is using its
superfluous power while filing the audit report, where Society’s accounts seemed to
be ensembled, which is the clear violation of Delhi Cooperative Tribunal Decision,
delivered in appeal no. 55 and 56/2013 DCT and in Arbitration case no.
116/HB/DR/ARB/2011-12 as well as CIC decision delivered in case no.
CIC/KY/A12016/000783-SA; and

(©) if so, the action being taken in this regard along with the details of corrective

steps being taken by the Government to check such types of frauds?

In reply, an Assurance was given that the information was being collected and
would be laid on table of the House.
17. Inits Status Note furnished in April, 2021, the Ministry of Housing and Urban Affairs
apprised the Committee of the following position in this regard:-

“The information sought pertains to the Government of National Capital Territory of
Delhi (GNCTD).
(a): Yes Sir.

(b) & (c): Complete information from Registrar Cooperative Societies (RCS), GNCTD
has not been received. Chief Secretary, GNCTD has been requested to provide

information.”

11



18. During oral evidence, the representatives of the Ministry of Housing and Urban
Affairs deposed in this regard as under:-

“This subject is the concern of the State Government. In this, we sought replies
from both the CBI and the State Government. CBI has given a positive reply in the
first one that 202 cases are registered with CBI. In the second matter, there is no
reply from the State Government level yet. We have written a letter to the Chief

Secretary, requesting him to kindly reply.”

Observations / Recommendations

19. The Committee are constrained to note that an Assurance given in reply to
USQ No. 3281 dated 01 January, 2019 regarding ‘Irregularities by Cooperative
Societies’ which involved collection of certain information from the Central
Bureau of Investigation (CBI) and the Registrar Cooperative Societies (RCS),
Government of National Capital Territory of Delhi (GNCTD) is still pending for
implementation despite a lapse of about two and a half years. According to the
Ministry, the complete information for fulfillment of the Assurance has not been
received despite reminders. The Committee are of the strong view that the
Ministry of Housing and Urban Affairs cannot be a mere spectator in the
irregularities committed by the cooperative societies. The Committee feel that
some punitive action should have been initiated, after efflux of a reasonable
time against those responsible for not furnishing the information. Moreover, the
Ministry cannot evade its responsibility of implementing the Assurance, given
on the floor of the House by obtaining the desired information from the

Registrar Cooperative Societies, Government of National Capital Territory of

12



Delhi. The Committee would like to stress that the information from the

Government of National Capital Territory of Delhi be obtained expeditiously so

that the Assurance can be implemented at the earliest.

III.

20.

Implementation Reports

As per the Statement of the Ministry of Parliamentary Affairs, Implementation

Reports in respect of the following 07 Assurances have since been laid on the Table of the

House on the dates as mentioned against each:

SI.No | SI.No. in the SQ/USQ No. dated Date of
Table (Para Implementation
No. 4)

(). SI. No. 10 USQ No. 602 dated 19.07.2017 regarding 04.08.2021
‘AMRUT’

(ii). | SI. No. 16 USQ No. 1222 dated 18.12.2018 regarding 04.08.2021
‘Cancellation of Land Allotment’

(iii). | SI. No. 18 USQ No. 4384 dated 08.01.2019 regarding ‘NGOs 04.08.2021
in Animal Welfare’

(iv). | SI. No. 19 USQ No. 2074 dated 04.07.2019 regarding ‘Rank 04.08.2021
of Cities’

(v). | Sl No. 20 USQ No. 2177 dated 04.07.2019 regarding 04.08.2021
‘Drones' Role to Check Illegal Occupation of Land’

(vi). | Sl No. 22 General Discussion dated 31.07.2019 regarding 04.08.2021
‘The Public Premises (Eviction of Unauthorised
Occupants) Amendment Bill’

(vii). | SI. No. 25 SQ No. 349 dated 12.12.2019 (Supplementary by 04.08.2021
Smt. Rama Devi, M.P.) regarding ‘Use of Drone
Technology’

NEW DELHI; RAJENDRA AGRAWAL,
29 September, 2021 CHAIRPERSON,

07 Asvina, 1943 (Saka)

COMMITTEE ON GOVERNMENT ASSURANCES
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: ﬂP - T
H GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAM POVERTY ALLEVIATION
LOK SABHA
UNSTARRED QUESTION NO. 2205
TO BE ANSWERED ON DECEMBER 18, 2013
AUDIT BY HUDCO

No. 2206 SHRI SANJAY BHO:

Wil the MINISTIEER OF HOUSING AND URBAN POVERTY
ALLEVIATION be pleasad to state:

(2)Whoether HUDCO has conducted their party audit in respact of

Central Government Employees Waltare Housing Organization
Schomes in various States;

(b} so, the detalls of deficiencies, dafects, deviatien/variation
identified by HUBED and action taken by CGEWHO to rectify
~ the defacts, scheme-wice]

{c)Whether the Government proposss to take action against
those who are responsible for these defects/ideviations;

{d)If so, the details thereof;

(e}Whether the Government may also compansate alluthn for
deficlencies; and

(f) W so, the detaiis thereof and If not, tln reasons therefor?

L]




o,

ANSWER
MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(Dr.(MS.) GIRIIA WYAS)

{a): Yeos Madam. HUDCO bas conducted a quallty swdit In
respect of CGEWHO housing scheme st Choannal Fhasa-ll.

(l): HUDRCO hed submitted Itz report. MAs per the raport,
HUDCO had pointed out most of the dofecta that have been
notlced are rectifinble while the remsining are non-rectifiabls.
The overall flaish appears 10 be reasonable eeping In view
the cost and time taken to complste the project. HUDCO has
pointed out certaln variation In execution vis-é-vis the
specifications insluding
i} Precast RCC / €©C Frames have beeon wsed nstead of

prassed stzel single rebated framss,
.. i) Deviation from prescribed heights in respect of siectrical
fittings.
ill} PYC cistern instead of chinaware cistemn.

CGEWHO has Initiated all possible sction to remedy the
roctifiable defects and the defscts, If any, that have been
noticed during the defect labillty period are aiso bsing
rectified as per CUEWHO rulez. CGHWHO haa alse caleuiated
the financial Implication sc as to deduct the same from the
contractor’s paymunt.

{(c)B(d): The mattor shall be thoroughly probed and anybody found
guiity will not be spared.

(e)&{f): The matter is undor consideration of the Miniatry.

L3 41

15




Apperelin % |0
GOVERNMENT OF INDIA P

MINISTRY OF URBAN DEVELOPMENT
LOK SABHA
UNETARRED QUESTION No.3327

TO BE ANSWERED ON FEBRUARY 12, 2014
REVIVAL OF @IS0
No. 3527 SHRI KULDEEP BISHNOI:

Will the Minlster of URBAN DEVELOPMENT be pleased
to stade:

{a)k whether the Govemnment has decided to wind up
Governsaent of india Stationery Office, (GIS0),
Molkata and decentralize its work;

{lo)s W s0, the details thereof along with the reasons

) therafor

(G the total annual expenditure op SISO and the
staff strength of GISO; and

{ui)e the steps teken by Government to revive GISO
and generate revenwe by commercializing Ks
surplus capacity?

ANBSWER
THE MINISTER OF STATE IN THE MINISTRY OF URBAN
DEVELOPMENT
(SHRIMATYI DEEPA DASMUNSHI)

{a) 1 No, Madam.

(h) = Does not arlse,
ic}

-

The total expenditure of GISO for the year 2012-13
was Rs.19.48 cr.,
The sanctioned staff strength of GISO as on
1.1.2014 is 622.

m  Intmrnal Work Study Unit(IWSU) was
conducted in Saptember, 2013 to review the
staff strength and organizational structure
of BI80. The recommendationz given by the
IWSU team In its report have been examined,

I_l_t_d it is ) a stu done for
ansive evaluation of the

LA b2 233
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#pperolivt- f
& GOVERNMENT OF INDIA

MINISTRY OF URBAN DEVELOPOMENT
LOK SABMA

UNSTARRED QUESTION NO. 2489
TO BE ANSWERED ON MARCH 11, 2015

QUOTA FOR WOIREN IN URBAN LOCAL BODIES

Mo, 2480, SHRI B.VINOD KUMAR
DR, HAMBHAMPATI HARIBABWY,
SHR ASADUDDIM OWAISE:
SHRI MUTHAMSETTI SRINIVASA RAD (AVANTHI):

Wik the MINISTER OF URBAMN DEVELOPMENT be ploased to state:-

(m) whether the Government proposes 50 per cent reservation
fer women In urban local bodles and if so, tha detalls

thereof;

(&) the detalls of Statas which have such provisions at prezant;

() whether the Government has had any consultations with the
States In this regard and W so, the details and responss
therato;

{d) the steps taken or being taken by the Government keaping in
view the response of the States; and

{e8) the time by which a central leglsintion In this regard will be
modted?
ANBSWER

THE MINISTER OF STATE IN THE MINISTRY OF URBAN EVELOPMENT
{SHRI BABUL SUPRIYO)

{a): "ﬂu, Madem. The Government la mmldnm a proposal for
lmmﬁu; representation of women in urban lecal bodies from th mn

e TV | Y U,

!

1|’ pmmnwcmuhﬂwmtwmammth
] _MMﬂhﬂnnlﬂlllﬂmnflndll
[
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(b) to (e): Many States already have provision for 50 percent
reservation for women W Urban Local Bodies, which include Andhra
Pradezh, fAssam, Bihar, Chhattisgnrh, Gujarat, Himachal Pradesh,
Jirarkband, Hamataka, Heraia, Madhya Pradesh, Maharashtra, Odisha,
Tripura and Telangans. One round of consuitations have been

- undertaken with States and there Is & bromsd consensus to the

l proposal. Further action would be taken as per the decision of the I}

Cabinet. =

[
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EUVERNNENI| UF INLIA
MINISTRY OF LAW AND JUSTICE Appendivr- T2
. & LOK SABHA
UNSTARRED QUESTION NO: 4954
ANSW/ERED ON:23.04.2015
WOMEN RESERVATION BILL
. SADHU SINGH

~ {a) whether the Government proposes to relntroduce the Bill which has lapsed on dissolution of -
the Fifteenth Lok Sabha for reservation of one third seats for women in the Lok Sabha and the
State Assemblies;

(b} if so, the details thereof along with the time frame set therefor;

(c) whether the Government has any plan to provide 50% reservation for women in urban local
bodies; and

(d) If 80, the details thereof along with the steps taken/being taken by the Government in this
regard?

Will the Minister of LAW AND JUSTICEbe pleased to state:-
ANSWER

MINISTER OF LAW AND JUSTICE(SHRI D.V. SADANANDA GOWDA)
(a) to (d): A statement is laid on the Table of the House,

STATEMENT REFERRED TO IN REPLIES TO PART (a) to (d) OF LOK SABHA UNSTARRED
QUESTION NO. 4854 FOR ANSWER ON 23RD APRIL, 2015

{a) to (b):During the years, a consistent demand has been made from varlous quarters forgiving
adequate representation to women in Parliament and State Legislatures and to provide for
reservation of one-third seats for women in Lok Sabha and Stale Legislative Assemblies including
the Leglslative Assemblies of the National Capital Territory of Delhi, for a period of 15 years. A
Blll, namely, the Constitution (One Hundred and Eight Amendment) Bill, 2008 was introduced in
Rajya Sabha on 6th May, 2008. The Rajya Sabha passed the said Bill on 9th March, 2010; but it

could not be passed by the Fifteenth Lok Sabha. The said Bill lapsed on dissolution of the
fifteenth Lok Sabha.

it has been the endeavor of the Government to provide for reservation of one-third seats for
women in the House of the People and the State Legislative Assemblies. The issue involved

needs careful conslderation on the basis of consensus among all political parties before a Bill for
amendment in the Constitution is brought before Parliament.

(e) and (d):The information Is being collected and will be placed on the Table of the House. ]
Sy e
1¥




LUVERNMENT UF INDIA :
MINISTRY OF URBAN DEVELOPMENT A ppeudiv- 7
@ LOK SABHA
UNSTARRED QUESTION NO: 6841
ANSWERED ON:06.05.2015
LAND FOR NETAJI MEMORIAL
ASHWINI KUMAR

(a)whether Netajl Subhash Chandra Bose INA Trust have requested the Government for the
allotment of land in New Dethi to set up Netajl Memorial; and

(b)if s, the status of the request?
Will the Minister of URBAN DEVELOPMENTbe pleased 1o state:-
ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI BABUL
SUPRIYO)

‘a) JYes, Madam,

b) : The matter is under examination, /

_—
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GOVERNMENT OF INDIA
MINISTRY OF URBAN DEVELOPMENT

LOK SABEHA
UNSTARRED QUESTION NO.4129
TO BE ANSWERED ON DECEMBER 23, 2015

MEMORIAL OF NETAJI

No.4129 SHRI ASHWINI KUMAR:

Will the Minister of URBAN DEVELOPMENT be pleased to state :
a) whether THE Government has received request from various

organizations for allotment of land in the vicinity of India Gate to

set up Netaji Memorial; and

b) if so, the details thereof and the action taken/ being taken by the
Government in this regard?

ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI BABUL SUPRIYO)

a) : Yes, Madam.

———

] b) : The matter is under examination,

20




Ppperdin- VI
GOVERNMENT OF INDIA '

MINISTRY OF HOUSING AND URBAN POVERTY ALLEVIATION
LOK SABHA
STARRED QUESTION NO. *14S5
TO BE ANSWERED ON DECEMBER 9, 2015
HOUSING SCHEME FOR GOVERNMENT EMPLOYEES
No. *145 SHRI CHARANJEET SINGH RORL:

Will the Minister of HOUSING AND URBAN POVERTY ALLEVIATION
be pleased to state:

(a) the housing satisfaction level of the Central Government
employees In the country;

(b) whether the Government proposes to construct houses for
serving and retired Central Government employees in various
parts of the country;

(e} if so, the details thereof and the action taken/being taken by
the Government In this regard;

(d) the details of schemes previously launched for serving and
retired Central Government employees; and

(e) whether the Central Government Employees Welfare
Organization (CGEWHO) proposes any special housing

scheme for the Central Government employees and if so, the
details thereof 7

ANSWER

THE MINISTER OF HOUSING & URBAN POVERTY ALLEVIATION
[SHRI M. VENKAIAH NAIDU]

(a) to (e): A Statement is laid on the Table of the Lok Sabha.

FhTAbhd
I-uZ!
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STATEMENT

STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
UESTION NO. *145 FOR 09.12.2015 REGARDING HOUSING
SCHEME FOR GOVERNMENT EMPLOYEES

(a) to (c) Yes, Madam. As part of fulfilling the housing satisfaction
level of Government employees in the country, CGEWHO
addresses housing shortage issues by providing housing to
central government employees as per their demand,
availability of land, feasibility of the project etc. The Central
Government Employees Welfare Housing Organization
(CGEWHO) has completed 30 projects consisting of 13927
Dwelling Units in various parts of the country for central
government employees. In 2009, CGEWHO had conducted a
demand survey in twenty cities across the country.
Substantial demand was received from the employees in Pune,
Nagpur, Patna, Dehradun, Chandigarh and Thiruvananthapuram
as per detalls provided at Annexure- I. A request for all the six
stations has been made to the respective State Governments

n.&‘ #L_TW T i - A a-
= L /

5

for allotment of suitable land and the schemes will progress on

;""‘r

allotment of the same.

(d) The CGEWHO has already completed 30 housing schemes
consisting of 13927 Dwelling Units. It also has four schemas
under progress, consisting of additional 3211 Dwelling Units in
various parts of the country, as per details at Annexure-ll.

AL B oo | ! 25T

i (‘E} N‘Q‘. Madam.
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DEMAND SURVEY OF CGEWHO IN 2009

Demand Survey for 20 cities of different states has been published in the ‘INDIAN
EXPRESS' All India Edition & CGEWHO's official website www.cgewho nicin {NOW
cgewho,in} with the last date as 24/08/2009. Nos of applications received in total are

given here in under.
NAME OF STATION | Applications | NAME OF STATION Applications
Received Reccived
Assam Kerala
1. Guwahati 226 10, Thiruvananthapurem 630
Bihar Maharashtra
2, Patna 964 11. Nagpur 794
Chhatisgarh 12. Pune 610
3. Raipur 69 Madhya Pradesh
Gou 13, Bhopal 139
4. Gon 127 14, Indore 73
Gujrat 15, Jabalpur 239
5. Vadoedra 170 Uttar Pradesh
Himachal Pradesh 16, Agra 96
6. Shimla 244 17. Allahabad 50
Jammu & Kashmir Uttara Khand
7. Jammu ' 42 18, Dehradun 955
Jharkhand Union Territory
8. Ranchi 195 19, Chandigarh 2249
Karnataka West Bengal
9, Mysore 334 20, Siligari 62

Study of Demand Survey : CGEWHO had categorized the pattern of the paid demand
survey broadly in three depending on the Nofs) of responses received () <100, (if) >100 and
<500 (lif) >500. The SIX Stations which was having 500" applications were identified for

future schemes and Response Amount cashed. Rest applications of different stations were
refunded forthwith; after approval of GC.

1%

NAME OF STATION | APPLICATIONS | NAME OF STATION | APPLICATIONS
Under Category-11 RECEIVED Under Category-111 RECEIVED

1. Mysore 334 1. Agra 96

2. Shimla 244 2. Allshabad 90

3. Jabalpur 239 3, Indore 7

4. Guwahat 226 4, Siliguri 62

5. Ranchi 195 5, Jammuy 42

6. Vadodars 170 6. Raipus o |

7, Bhopal 139

8, Goa 127
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e for Government Emplovees”.

The projects completed by CGEWHO are as under:

o

Project Name Area {(in | No.of DUs
acres)
Chennai Ph-1 10 524
Nerul 6.2 334
Panchkula Ph-1 2 9%
Noida Ph-1 12 692
Kolkata Ph-1 10 576 |
 Kharghar 19 1230
Noida Ph-T1 8.25 508
Gurgaon Ph-1 25 1088
Chandigarh 1 305 |
Bangalore 8.2 603
Hyderabad Ph-1 6.5 344
Kochi 3 43
Gurgaon Ph-11 13 5§52
Pung Ph-1 5 159
Noida Ph-111 16 280
Noida Ph-IV 13 720
Ahmedabad .41 310
Jaipur Ph-1 3 184
Hyderabad Ph-11 3 178
Panchkula Ph-I1 5 240
Noida Ph-V 11 576
Lucknow Ph-l 45 130
Pune Ph-11 5 148
Chennai Ph-I1 11.32 572
Jaipur Ph-ll 6.8 572
Hyderabad Ph-111 6.5 380
Muohali Ph-1 9.56 603
Bhubaneswar Ph-I = 256
Meerut Ph-1 1.91 20
Kolkata Ph-11 10.06 582
Following Projects are under construction as on date:
Station Area No. of DUs
_ {in acres)
Bhubaneswar Ph-11 5 240
Greater Noida 38 2130
Mohali Ph-11 8.66 615
S A S Nagar 5.63 226
A
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(Q. 145)

o) wxeroft g It Al eme T, ARG TN & dur o wdad wW e & 9
W I T AT e W w s @ e o #s0 wa ¥ R d @ @ w
wEEITE & e Wt Ry e ) 9e SR oo o v ot G d e
arar &1 % amyeh e @ A W qoen wEd § & W Rer el § Rem L €
7 W F Renw o £ = g o 1080 W a9 v o 0 A o o, P
% diilengd & sl @ e i TR @ R @ R W)

SHRI M. VENKAIAH NAIDU: Madam Speaker, these houses ave constructed for

~ the employees who are working in the Government. The Central Govemment

Welfare Housing Organisation takes care of the employees who are working. If
we have to allot these houses to the people who are retiring, then, what will
happen to the people who are getting newly recruited? That is a big issue.
Keeping that in mind, we are trying to focus our attention on creating housmng
facilities for the employees who are working, who are in service. That is the
ohjective of the Scheme.

Aot g weom: weE, F o6 oft & 98 yoen wEd § i P e @ @ 3w W H
S $ & g W de & Tge w0 w0 & o e 0@ & 9 W aRm
o 1. (orary) age wEl o Gl 9T W Wl dsy #. (e A QR e & e
7 O yam i O, = Be e @ @ @ age Wl S enieRel & S 8 Y
% @, o agw o W 9veley BRt 6, wien g8 o oy ondt emfudfes wew # €. (wEem)
45 wwa W ue v Bm oo @ orle Sewi APRG wd tedw 1 Wiy ¥ dow
figwg F T wheRE & o S @l A o ww o ¥ e we A R ga wHaRd w
T T B, W 0w q OO 4G wa € ohv wme f g o @ RAmERe Rty
irfrft dfiwe o F IW W G L. (e W g W o el oY 20w F et o
Sree $L.(wem) w9 o @ wi @ off wew gl (aeE) v g R e
e o T whe T W £ Rl il Afed w3 and? . (e

SHRI M. VENKAIAH NAIDU: Madam Speaker, land is allotted to a particular
purpose for the Public Sector Organisations, They are using to do...
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(Interruptions) But it has been brought to our notice that in certain places, there
are certain vacant lands available with the Public Sector Organisations. The Public
Sector Organisations, sometimes, want to expand their activities also, This is
one.... (Interruptions)

Secondly, I held meetings with the Ministers concerned two times with
regard o proper utilisation of the vacant land, what will be the policy on
encroached land in Mumbai and other places, particularly. We are yet to come to
any sort of a conclusion because there are differences of opinion,... (Interruptions)
We are still pursuing the matter to find out some solution in this regard.

T ST S SR T S W B F TR & et W ETEt WA g
urEm 1. (mEuE) e W 0 8 O O W dad A w d L. ) awh
e yw R & w9 wht G % W eda o oW w99 gEm B R o §
L., ()

AT areae ;W AR ATl @ 0L e Wi ot @ B amie g

ot oo, ddun g T AEl EE B G Wik o o s w4 1)
&, fle | o A s o Y uE g3 o 8 B oad 2022 9@ o wREr @
R\, (emer) o WA s o e Ry E) e of v 9 e § Wi e dends
WA WY H, O g W wrw sl (o) § oW us gere 4 s, (e
a3 Qqeniie, TF dRRT U9 UNRR A S TwUderd @ Ushe w R W e w64 |
ot aE R |E7. (FEeT)

SHRI M. VENKAIAH NAIDU: Madam Speaker, land is a State subject. FSI is
also a State subject. The States are free to relax the FS1 norms and allow multiple
constructions also.... (Interruptions) It is lefl to the States,

As far as the Mumbai Slum Redevelopment Action Plan is concerned, that
has to be taken care of by the Maharashira Government. The Government of India
will definitely give a helping hand with regard to subsiding the interest. Interest
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Subvention Scheme ig available today to the slum dwellers also on a priority
basis, We have already informed the States about it
SHRI ARVIND SAWANT: | would like to know one thing from the hon.
Minister..,, {Interruptions) The hon. Member of Parliament Shrimati Poonam
Mahajan has asked a very right question. The land which is available with the
Public Sector Undertakings is being encroached.... (Interruptions) Sometimes, it
i hundred per cent encroached. For example, in the Maharashtra State, we have
the SRA Project.

HiAA Stee ;0w ® T ¥
os (Interruptions)
SHRI ARVIND SAWANT: Even if the encroachment is there, you cannot vacate
them, So, people are staying prior to 1995, 2000, In that case, I would request the
hon. Minister to arrive at some policy formulation whereby such land cap be
rented out and the PSUs can earn money instead of selling it off. We are not
saying that the land should be sold out. The land should be utilized. Otherwise, it
is being encroached..., (fnrerruptions) We are not able to vacate those lands.
- Therefore, some policy formulation has to be there. Will the Minister take the
initiative to arrive at a policy formulation so that the PSUs revenue will also be
increased? Thank you,
SHRIM. VENKAIAH NAIDU: Madam, it is a suggestion, I will keep it in mind.
HON. SPEAKER: Well taken. Thank you very much.
«o (Interruptions)
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& GOVERNMENT OF INDIA A,@peud’jw - Vit
P MINISTRY OF URBAN DEVELOPMENT

{ LOK SABHA
' UNSTARRED QUESTION NO. 496

TO BE ANSWERED ON APRIL 27, 2016
ALLOTMENT OF LAND
NO.496 SHRI G. HARI:
Will the Minister of Urban Development be pleased to state:

(a)Whether the Government has allotted three land plots In Delhi
and Ghaziabad to build 2 community centre, houses of security
personnel and a facility to train them;

(b)If s0, the details thereof;

(c)Whether a number of applications for allotment of land to various
organisations in Delhi and National Capital Region (NCR) are
pending with the Government;

(d)!f so, the details thereof and the reasons for such pendency; and

(e)The time by which the pending applications are likely to be
cleared?

ANSWER
THE MINISTER OF URBAN DEVELOPMENT

(SHRI M. VENKAIAH NAIDU)

(a): Yes, Madam.
(b)y The details of allotment of land in Delhl and Ghaziabad to build 7

——

community Centre, houses for security personnel are given in the

e et

list attached as Annexure-l.

(c): Yes, Madam. S

(d): Details of pending request with DDA & L&DO are attached as
Annexure-ll to IX. These requests are at various stages of scrutiny
as per the land allotment policy before their final disposal,

(e): Since any land allotment is subject to availability, permissibility,

eligibility and other related aspects and also involves consultation

with various agencies, fixing time-line for disposal of such
application is not feasible.

EANTE®
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Annexure-l

LIST OF ALLOTMENTS

1. Delhl Development Authority in the year 2014 has aliotted land measuring 26,000
Sgm. to CISF at Maidan Garhi for construction of Staff Quarters.

2. L&DO has made allotments as under:

(i) 25 acres of land has been allotted to CISF to meel the training and other
infrastructural requirements of CIFSF (attached DMRC and Samadhi Sthal) in
Ghaziabad on 02.02.2016.

(i) 37 acres of land has been allotted to MHA for establishment of Parliament
Duty Group (PDG), CRPF and construction of Separated Family
Accommodation for CAPFs In Ghaziabad on 03.62.2016.

(i) 1485 sq. mir of land has been allotted to Scuth Delhl Municipal Corporation
(SDMC) for construction of Convenient Shopping Cenire in Shivalik Colony in
the year 2012,

(i)  1.052 Acres land allotted to South Delhi Municipal Corporation (SDMC) for
consiruction Community Centre at Pushp Vihar, New Delhi.

29
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Annexure-ll to IX

=

File Nea./
Data of
receipt of
reguast

Location

(where the
land is
requested)

Remarks

FAS(1)100L
dt.6.5.2010

college
and -]
vocational
Training

Paschim
Vihar.

The proposal for Modification
In the LOP of aPaschim Vihar
for allotment of lard for
collegeivosational  training
institute PS, community Hall,
CSC & OCF is being dealt in
File Mo. F.1(28)2007/MP/P
INIP/MLA and will ba placed
bafore Screening Commiies
for approval. Further LOP
modified n 319% i

Commitlee on 10214 &
minutes issuad on 14.8.14,

%ﬂm-_mm
of plan was sent to:

] The concerned
Engineering  Depll.  for
feasiblity and demarcation.
Discrapancies with the
ragpect to dimensions and
area, If any, may be brought
i the notice of Pig. Deptt. for

. | ramoval

The matter was
raferred to CE{WZ) &
DLM-) on T7.7.15 for
of
encroachment.

Remindar Issued on
14,16 for removal of

Jnuggies,

28




ractification.
i) The LM Deptl. for remaoval
of encroachment.

F.12(17)15AL
dr18.3.15

Diractorate
of  Higher
Education

FC-32,
Sector-36,
Rohini

15052.02
Sqmir.

20415

As appraved LOP, plot no. 3
is earmarked for Gaeneral
College, area measuring
15029.02 Sqm., which can ba
considered for Direclorate of
Higher Education, GNCTD. IL
Branch is also reguested 1o
axaming the fand status
before processing further,

The matier has been
examined by the
LM/NL  (Revenua)
Deptt, of DDA and
also intimated that
the subjectsd land is
under liigation in
WP(C) Mo. 814%/15
in the Honble High
Cowt of Delhl, The
allotment of land wil
be processed furthar
after finalized the
litigation.

The requast of
allotment will be
procassed after
finalization of
Itigationd Court Case,
Intimation letter alsa
Sanl (s the
Directorate of Higher
Education on 22.1.16
acoordingly,

F.A2(18)15/IL

dt18.3.15

Directorate
aof  Higher
Edusation

Caonst. of
Indira
Gandhi
institute of
Physical
Education
& Sports

Scignces,

77,000 Sqmt.

20415

Land measuring 7.7 Hact
(77,000 Sqm.) suggested by
Directorale of Higher
Education for Indira Gandhi
Institute o Physical
Education & Sparls Science
is nota DDA land.

The matter has bean
examned by lhe
Ping. Wing as wedl as
Enginsering Wing &
Land  Management
Deptt. of DDA and
intimated  that the
land measuring 7.7
Hact, Suggested by
Directorate of Higher
Education in Sector
Al to A4 at Malela
does nol belong to

Land suggested by
the Directorate of
Higher Education,
GNCTD at Narela
doesnt belongs 1o
the DDA, Therafore,
reques! for alloiment
of land cannol be
considered.
Accordingly, Informed
o the GNCTD on
18.1.16.

1B
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DDA Therafors, the
request for aflotment
of bnd cannot be

considerad.
Accerdingly we hava
already Intimated that
the Directorale of
Higher Educaton on
18.1.16,

Irans 01.03.16 Direciprate | F.12(B)16ML | (Arsa not | Notrequired as a govl deptt. |[File sent fo  the
Yamung & g g e
(Vill._ Chillg Education, but Zone on 18.04.2016
Saroda), GNCTD indicated for earmarked |/
_ the vacant demarcation of
Fateamay land suilable land on

behind the approval LOP.

Hotel Fair,

Vill. Chila

Saroda,

P =
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List of Pending Requests for Govt, Schools

.No. | Fila NoJ Deptt, Purpose Location (Where | Land Date of port of Plg. Availability! Present status Remarks
Date of from where the land is Quantum of | which | Daptt. of land
racelpt of request requestad) FAR/land | the file
request recelved, requasted :T;tto
Deptt.
2. i £ 4. 5, 6. %o 8. 4. 10, 1.
F16{3)13/IL | Direciorate of | For const of | Vill, Khijmbad, H- | 1000 Sgm. Joint inspection |Land not | No such land
Education, | Sr. Sec. | Block, Jakimagar, 23513 | fixed on 18.7.13 but | kentified | identified and a istier
GNCTD Sechool for | Khasra No. 278 & no officisl from has aleady besn
gifls 279 aducstion deptt. issued to D2 of
and RWA presant Education far
at the time of praviding the exact
Inspection & again location of the site.
a joint Inspaction Fiathar file send to
has beenl fixed for AD(S)IL for fix up the
17.5.16.  Further Joint Inspection of the
more land reqd. is gle has been fixnad
not as per nommns of for
, MPD-2021.
F.168(6)15/L | —Do— For const of | Prem Nagar 4000 1715 |File not received | ~do—- Fig send
- Sr., Sec. Sgm. back and reminder DD{Ping.NZ on 1.7.1
School has been sent on to provided availabil
8.4.15 of land and LOP of t
sites yst @ b
provided by
Flanning wing. A letle
- on B.4.2015 has be




issued to the F’Iannin{
Wing for return the fil
immediaisly.
F.16(101 5L | ~~~=do—- For const, of | Okhla Vihar and 1.7.15 |The land hetween | Not Letter  sent 1o
B &r, Sec. | Jasola Vihar Okhla Vihar and| avaiable | Directorale of
Schoo! Jasola Gaon Education for exact
belengs to DUB and location plan of under
is sarmarked in the reference  site  on
ZDP of ZoneF as 6.8.15, but  no
sawage treatment response as on dale
plant. Regd. Land at is received. Reminder
batta house LD is has been sent on
requested o ask the 8.4.16
applicant for
idenfification of said
or!land. =
: Forconst. of | Seclor-A-B, Pkt-10, | 7905 8.6.15 | Sub-Division plan | 7905 Sgm. per report of
e > gmr:? 4 g?rsec Narala Sqm. for Sr, Sec. Schocl AD{S)IL on 22.3.16,
Schoal in Sec-A-6, Pki-10, land measuring 7805
Narala Sub-City Sgm. is propasad to
recelved from the aliotted Dts, of
DD{Plg.)Zone P-1 on Edu, GNCTD. The
226.15 sub division plan for
Sr. Sec. School of
Sector. A-6, Pkt-10,
Narela. File has bean
sent to CE{[NZ)for
of land on
6.4.16.
F.16(14)15/L| Cirectorate of | Forconst of | Lal Kuan Not 17.9.15 |Fie laying with Plg. File sent ta
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Education Sr. Sec. mentioned Wing DOD(Ping)sZ an
School 17.9.15 o provide the
availabdity of land/
area and the same ks
still awaited,
However, a reminder
dated 8416 has
been sent to Planning
Wing to retumn the file
immediataly  after
daing the need.
F.A6(17)1SAL| UDM Forconst of | Partap Vihar (Wards Not | 17.8.95 | No DDA vacant tand | 6652.83 Site has  been
raference Sr. Sec. 33)Rohinl mentionad, exists in and around | Sgm. propasad for
Schoal the  unauthorized alintmant of site No.1
colony  Le. Praap in CFd  for the
Vihar. purpose of Sr. Sec.
schemes/LOP h_as School at Sactor- 41,
already been Phase-1, Rohinl
prepairod for sec-40) Accordingly fle has
& 41, Rohini and got bean sent o
approved to  the CE/Rohini on 8.4.16
Competant for providing  the
Arghaority. feasibdity/litigation
status duly
demarcating of site.
F.16{19)15AL | Direslorate of | Forconst. of | Sanl Nagar Not 8318 | File still laying w File sent on &3M16
Dir.(Plg.YG-Zone




schood  site  with
dimansions

F.18(2011S/1L

Diractorats of
Education

For const, of
Sr. Sec.
School

FPahan  Nala

Rangpwri

MNat
mentoned

6.11.15

File stil laying with
DD(Plg.)Dwk

Flle sent ta
DD{Ping)Dwk on
B.11.15 fo provide of
LOP of area for
avaiability of land.
Further a reminder on
08.4.2016 has been
selil lo Planning Wing
to return back tha
said fle so0 (that
further action could
he taken.

F.A6(21)15/L

Ral. raceived
fram CE({Dwik)

Far const. of
3r, Sec.
Schaol

Bakkarwala

meantioned

10.1.15

School land already
has been allotted
and handed over fo
Dte. on 22.10.2003
and same WwWas
laying vacant

8000
Sgm.

Fila sent o
CE(Dwarka) on
18.12.15 Dte, of
Education iz slready
in passession of Sr.
Secondary  school
site at
Bakkerwala which is
tying vacant and they
have been asked o
utilization the site
already atlotted vide
letier dt. 11.4.16

10.

F.iB(24)15L

Directorate of
Education

For const. of
Sr. Sec.
School

Gautam  Puri
Badarpur

mentioned

11215

Plg. raporied
tha

Deplt, r
t LOP of the area
is not available in

Mot
avaiable

Letter sent to
Directorate of
Education for Rough

36




Sketch on 11216
Die, of Education has
been requested to
provide the rough
sketch plan showing
the vacant land
avaliability.

F.16(23) 15/L

Direciorate of
Education

Faor canst, of
Sr. Sec.

Al Village

30.11.15

Land s under
Migation & pot

File sani to NL Deptt
on 29316 with
refarenca request
Parvez Hashmi and
matter has been
examined and it is
found that |and at
Vilage Aall 5 under
litigation. Now
Residence  Welfare
Association has
provided rough
skefch plan showing
the vacant land. The
status of land Is belng
conformed from NL-L

FAB(1 1300

Education
{raf. MP,

Manoj Tiwari)

For const, of

Shahdara,
Near Shyam
Lal Clg.

rrenticred

33.16

Revised LOP
aloagwith dimension
& area of the site
has been provided
which is approved in

33k Scresnin

212

File raceived back on
8.4.16 slangwith CLU
& modified plan & fils
undar process  for

from

-
it

B

31




committee  meeting

VCIDDA for allotment

-ty

held on 15,316 of land.
Directorate of | Forconst of | Sector-198, Not 30.12.14 | 4 sites of Sr, Sec. | 8000 After report provided
" RS Education KVS Dwarka mentionad Scheol  maentioned | Sqm. by the CE(Dwk},again
on LOP  and fie sent to Dir(Pig)
requested to contact for providing the LOP
concemnad Engineer of Sec-19B, Dwarka
Wing for ESS alongwith dimensions
report. on7.4.18.
. Directorate of | For opening | Mandawali Not allotied Land Fie sent to DDLM
" TR Education newg:;:huul Fazipur not East Zone on
identi 23/0%2016 for
fied, providing the land
stalus. Fila  not
rocaived  back il
data.
Far Metraul| Not alictted | 31.03.16 Land File sent to DD
i aal el construclion of | Ward No. 170 not Planning J Zone for
MCD school fefantl providing the LOP
fiad. and earmarking of the
schoal s=ite St
awaitad,
345




Fo e in respect of pen Go [

SL No

Deptt. from where

application/request
received

Dats of
recelpt of
raguest

Purpose

Quantum of land

raquirad/location

where the land is

required requested
ea)

Date on which ths file
was sant to Plg.
Deptt/Report of Plg
Daptt.

Presant
Status

Remarks

Delhi Agriculture
Markating Board
(DAME])

8.1.16

—_ —

Secrefary-cum-
Commissioner (Dev.),
requesied for
allotment of land for
salting up of Kissan
Mandis

GNCTD

8 to 10 acre at ail
the Border areas of
Delhi abutling
National High Ways
4 sites)

On 16.1.16 AD (S)IL was
requested fo chack the
land bank record and after
examing the mater

explore the availability of

Reply sent on
8.4.16 thal no
land is
avalable for
the purpesa.

Deptt. of Trg, &
Technical Education

23-2.2018

Re-location of 111 al
Arsb  Ki  Sami
(Nzamuddin. DD
(Pig )Dspit. of Trg. &

B Acres

urpose

On 28-2-2015 file was
sent to the Plg. Depth,
E&D zone with the

request
to locate suitable sile, the

Fila was sent to
the Plg. Deptt.
for prasant
stalus of the

Az and when tha
final natification
is recalved e

case will be
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Tech, Education same was refarred 10 the | casa and the | processed
GNCTD stated that Dir (Plg ) -D zone 12-3-|same is further.
present [T! is sifuated 2015 on tha repert on DD | received back
at notified protectad (Pig JDeptt of Trg. &|on28.3.16with
area of Arab ki Sarai Tech. Education was | the remarks
adjacant to Humayun requesied to intimate the | that final
Tomb. And &= to be area were the [land is | nolification
sifed fom  Ihe required for relocation of | from MolD is
present area. ITl vide letter dated 25-6- | still awaited,

2015. On 8-12-2015 Deptt.

Trg. & Tech. Education of

plg Deptl. has suggested

five sites for which

clarification was sought

from Plg. Deptt and Pig.

Depp  (FAH)  Zane

informed  thal 1 site can

be considerad at

Mahipalpur Village for

which ¢ase has beasn

efarred 1o MoUD  for

_ change of land use
Deaptl. of Wamen & 4062015 Chief Secretary, | 300 Sq Yards On 4.9.15 Plg. Deptt. has | On 05.4.2016, | As soon as
Child Welfara GNCTD enclosed the proposed land measuwring | Director, consent racaived
letter of Hon' abla 500 Sgm Seclor A-7 plot | Deptt. of |from Deptt. the
Minister for Women and No SA Narsla, Repart | Women & | case wil be
child welfare Govt. Of obtained for fand siatus | Child Welfare | processed
India setling up of ona from LM Depit. and|has been | further.
stop centre for providing feasibity report  from | requesied fo
immediate coordinatin Engineering Depit.  on | sent thesr
Ues




support to survivors of ]Ts.a.ia consent which
aexual offencas is awaited.
including rape vicims.
4 Depit. of Women & | 4-06-2015 Chisf  Secretary, | 300 Sg Yarde Plg. Depit. has propased | 05.4.2016 As soon as
Chilct Wellara GNCTD enclosed the Diractor, consant
letter o©of Hon® able ESGSmnatSwmr? Deptt. of raceived from
Minister for  Women Rohini | Women & Deptt. the
and child welfare Govt, Child Waltars | cass will ba
Of indla setting up of has been procassed
one stop centre for roquastad o further.
providing  immediale sent their
coardinating suppart o consant which
survivors  of  sexual is awaited.
offences induding rape
" Ao X3) victims. "
5 Deptt. of Women & 17.6.15 Chiaf Secretary, | 300 Sg Yards On 23.6.15 AD(S)IL was | Director, As s00n as
Chilld Walfars GNCTD enclosed the raeguasted 1o explore the | Deptt. of | consent
lafter of Honm able availability of land. | Women & raceived from
Minister for Women AD(SYN vide his report | Chid Welfare Deptt. the
and child welfare Gowt. 0B.715 requestad to |has  been
Of India setfing up of send the fils to Plg. Deptt | requested 1o | €252 Will be
ona stop centre far for examine the matler | ment their | processad
survivor of sexval from Pig. point of view |consent which |further,
offences including rape with comments on | is awaited,
victims 23.7.15 Pig. Deptt Zone
F was requested to
expiara the availabllity of
€ a1

_

el e T —— SR N —— -
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land. On 3.3.16 Flg.
Depit has proposed land
measuring 332.5 Sgm. at
FC-57, Pitlampura Road

. Mo. 43. -
Deptt, for the Welfare | 2.11.15 Construction of Dalit 315 Sgm at Sadh | Chiel Engineer, Dwarka | The fils s As soon he
of | Chaupal , Nagar Part-ll, forwarded the letter of DD | under proposal ls
SCIST/OBCMinorities Palam Colony (IMP) Depit for the | submission for | sooeved the

Welfare of SC/ST/ OBC! | approval of formal
Minorities for construction | Compatant

of Dalit Chaupal. On | Authority. Demand-cum-
141115 DD (NL) was Alotment letter
requested to intimate the will be ssued,

status of land. DD (NL)
forwarded the case to DD
(LM) WZ on 20.11.15. DD
(LM) WZ vide his report dt.
221215 provided the
report regarding
ownership of land but did
not intimate the Higation
status. On 9.1.16 DD (LM}
WZ was again requested
o intimate the [Eigation
status. DD (LM) WZ vide
report dt. 25.1.16 informed
that as per cour case
register, no cowt case is
pending against the land
under reference.

YL
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w



Diractorate caf
Education Sports
Branch

28.7.15

Not menticnad in
the requeast but
mentioned 3
Khasra Nos.

On 1.8.15 Plg. Deptt E-
Zone was requested o
examine the matter and
intimate whethar the land
can be sllotted for the
purposa as per MPD
2021. Plg. Deplt vide
raport ot 10.8.15
requested to infimate the
status of land

on 18.8.15 DD (M) EZ

dimensions of the ploL
Enginesring Wing has

the report on
18.9.15, Plg. Deptt EZ

req ,
provide the LOP of the
area duly eamarked the
site on the basis of

| provided by Eng.

TYEE
vgg g®
g zggg
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on the basis of tentative
location of the site shown
in the LOP and requested
to forward the matter to
the Plg. Depit for providing
the approved LOP with
dimensions and area duly
markad the sila.

Dethi Jal Board Mo reguest Construction of STP At Bakkarwala Pig, Deptt. Dwarka has DJB has been | As soan as
has been & Compost Plant (Lok Nayak propesed land for STP & | requestedio | consent
received but Puram) Composite Plant. sand their racelved from
Pig. Depti. has consent which | DB, the case
proposad land ie awaited, will be
for processed
construction of furiher.
STRICampast
Plant at

Yy



Puram)_

4.

Deptt. of District
Election Offce.
GNCTD

27515

AJO fand for setting
up of a Voter Centre

500 Sgm for
Assembly
{Rithala).at H
Block, Sector-16,
Raohinl

On 10.8.15 AD(S)/L was
requested to explors the
avallability of land,
AD(S)IL dt, 12,6.15
requested to forward tha
mater o Plg. Deptt. On
27.6.15 matter refared
to Plg. Deplt. with the
request to provide the
LOP duly earmark the
sile.

Plg Deptl has
propased land
measuring 504
Sgm at Sec-18,
Rchini for the
purposa on
6.8.15. Case
was raferred 1o
the DD (LM)
Rohini to
provide the
status of land.
Dd (LM) Rohinid
vide repori dL
3316
informed that
this is a DDA
acquired land
and transferrad
1o Eng Wing on
31.8.82,

On 9.4.16 the
file has been
sent to SE(HQ)
Rohini to
peovide the
feasibility repart,
As and when
feasibility repart
receive the case
will be process
further,

10

Deptt, of Sacial
Wellara

25.4.2016

Office Bullding

Villaga Posangipur
{Janakpuri). 1000
Sqm land was lying
vacanl near

Pasangipur village,

Pig. Dopll. C&G
Zone has been
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SI. No| Deptt. from where| Date of [Purpose ntum of land | Date on which the file | Present Remarks
application/request | receipt of required/location | was sent to Plg. Status
received request where the land is | Deptt/Report of Plg
required/requested | Depit
(area) ek
1, | Delhi Agriculture 5.1.18 Secretary-cum- 8 o 10 acra at all| On 186.1.16 AD (S)IL was | Reply senton
Marketing Board Commissioner (Dev.), |the Border areas of | requested to check the|8.4.16 that no
(DAMB) GNCTD requested for | Delhi abutting | land bank record and after | land is
allotment of land for | Matienal High Ways | examine the  matier | availlable for
sefting up of Kissan | (4 sites) expiore the avaiabdity of| the purposs.
Mandis land. on 2.3.16 AD(S)IL
requestad Io refer the fie
to the Plg. Depit. for
examine the matter from
Plg. point of view and
provide the LOP duly
eamnark tha site. Pig
Deptt was requasted to
provide the LOP duly
Deptt has informed that |
no land s available for the
pupose
2 Dept. of Trg. & 23-2.2015 Re-location of 111 at 8 Acres On 28-2-2015 film was | File was sent 1o | As and when the
Tachnical Education Arab Ki Saral sent to the Plg. Depll | the Pig. Deptt. | final notification
(Nzamuddn). DD E&O zone with the requast | for present is received the
(Pig JDeplL of Trg. & lo locate suitable site, the | status ofthe | case will be
[ Tech. Education same was refered 1o the| cass andthe  |processed |




GNCTD stated that Dir {Plg ) -D zone 12-3-|same s further.
present [T is situated 2015 on tha report on DO | received back
at notified protected (Plg )Deptt. of Trg. &|on 28.3.16 with
area of Arab ki Sarai Tech, Education was| the ramarks
adjacent to Humayun requested to intimate the | that final
Tomb. Andis to be area were the land is| notification
sifted from the required for relecation of | from MoUD is
present area. ITI vide letter dated 25-6-| still awailed.
2015. On 8-12-2015 Deptt,
Trg. & Tech. Education of
plg Depit. has suggested
five sites for which
clarification was sought
from Plg. Deptt and Plg.
Depp (F&H) Zona
informad that 1 site can
be considerad at
Mahipalpur Village  for
which case has bean
referted  to Mol for
change of land use
Deptt. of Women & 4-06-2015 Chief Secratary, 300 8q Yarda On 4.8.15 Plg. Deptt, has | On 05.4,2016, | As soon as
Child Welfare GNCTD enclosed the proposad land measuring | Director, conzent recaived
letter of Hon' abla 500 Sqm Sector A7 plot | Deptt. of | from Depil. the
Ministar for Women and No 9A Narela. Report | Woman & | case will ba
child welfare Govt. Of obtained for land status | Child Wellare | processed
India setting up of one from LM Depit. and|has been | further.
stop centre for providing feasibifty report  from | requested o
immediate coordinating Engineering Depft.  on | sent their
; support to survivors of 15.3.16 consant which
He




ug

sexual offences is awaited,
inchuding rape viclims.
Deptl. of Women & 4-06-2015 Chief Sacretary, 300 Sq Yards Pig. Deplt. has proposed | 05.4.2018 As s00N a8
Child Welfare GNCTD endosed the site Dirsctor, consent
lettar of Hon' able 250 Sam al Sector 7, Deptt. of recaived from
Mirister for Women Rahini Wormen & Daptt. the
and child welfare Govt Chikd Welfare | case will be
Of India sefting up of has been processad
providing immediate sent their
coordinating support o consent which
survivars of sexual Iz gwaitad.
offences including rapa
wictims.
Deptt. of Women & 17.6.15 Chiaf Secratary, 300 Sq Yards On 23.6.15 AD{S)IL was | Director, As soon as
Child Walara GNCTD anclased the requastad to explore the | Deptl, al | consent
latter of Hon' able availability of land, | Women & | recened from
Mirister for Women AD(SW vide his mpat Child Welfare |Depit. the
and child weifare Govt. 06.7.15 has been | case will be
Of India safting up of mwmauemmnmu requested to | processed
one stop cantre for for examine the matter | sent teir | further,
survivar of sexual from Plg. point of view |consent which
offances including rape with commens on |isawsited,
victims 23.7.15 Plg. Depit an
F was requested
explors e availabillty a!
&




land. On 3.3.16 Pig.
Deplt has proposed land
measuring 332.5 Sqm. at
FC-57, Pitampura Road
No, 43.

Deptt. for tha Welfare
of
SCISTIOBO/Mnarities

21115

Construction of Dalit
Chaupal .

315 Sqm at Sadh
Magar Part-li,
Palam Colony

Chief Engineer, Dwarka
forwarded the latter of DD
{IMP) Deptt. for the
Welfara of SCIST/ OBCY
Minosities for construction
of Dalit Chaupal. On
141115 DD (NL) was
mequested to intimate the
status of land. DD (NL)
forwarded the case to DD
{LM) WZ on 20.11,15. DD
(LM) W2 vide his repart di.
221215 provded the

report regasding
cwnership of land but did
nat inlimate the litigation
slatus. On 9.1.16 DD (LM)
WZ was again requested
to Intimate the litigation
status. DD (LM) WZ vide
report dt. 25.1.16 informed

The fle is

submission for
approval of
Competen
Authority.

As saon the
proposal is
approvad
foemal
Demand-cum-
Allotment letier
will be issued,

Ea



that as per cowt case
register, na court casa s
pending against the land
under refarance.

Directorate of 28715 C/O sports Complex Mot mentioned in

Education Sports and Swimming Peol the request but

Branch for the students mentioned 3
players in Khichirpur Khasra Nos.
(TYA)

Zone was raquested lo
examing the matter and
intimate whather the land
can be allolted for the
purpose as per MPD
2021, Plg. Deptt vide
rapart dt. 10.8.15
requested to intimate tha
status of land. Accordingly
on 18.8.15 DD (LM) EZ

(LM) EZ vide report dt
28815 provided the
status report of the land
{Khasras). SE HQ EZ was

dimensions of the plot
Enginsering Wing has
pravided the r on
18.8.15. Plg. Depti EZ
was _again reguesied to

On 18.15 Ply. Deptl, E-| File Is baing
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provide the LOP of the
area duly earmarked the
site on the basis of report
provided by Eng. Wing
and LM Wing on 10.10.15,
Plg Dept. has provided
copy of LOP an 23.10.15,
On the basis of report of
Eng. Wing, LM wing & Pig.
Wing AD (SVIL wa=
requesied to axamine the
matier and submit the
repot on  31.10.15
AD(SYIL vide his report dt,
7.4.15 informed that as
per Land tank Record the
sita has not been allotted
on the basis of tentative
lacation of the site shown
in the LOP and requesied
to forward the matter to
the Plg. Deptt for praviding
the approved LOP with
dimensions and area duly

marked the site,

Dathi Jal Board No request Construction of STP At Bakkarwala Plg. Deplt. Dwarka has DJB has been | As soon as
has been & Compost Plant (Lok Nayak praposed fand for STP & | requested to consent
received bt Puram) Composite Plant, send thair recaived from
Pig. Deptt. has cansant which | DJUB, the case
propasad land is awalted. will ba

52




for procassed
canstruction of further,
STP/Compost
Plkant at
Bakkarwala
(Lok Nayak

i Puram) :

) Deptt, of Distrlct 27.5.15 AJO land for setting 500 Sqm for On 10.6.15 AD{S)ILwas | Pig Deptthas | On 9.4.16 the
Election Office, up of a Voter Centre Assembly raquested 1o explora the | proposed land | file has baen
GENCTD canmstitiency —- 06, | avallability of land, measuring 534 | sant tn SE(HQ)

(Rithala)at H AD(SMIL dt. 12,6.15 Sgm at Sec-16, | Rohini to
Block, Sector-16 requesied 1o forward the | Rohini for the | provide the
Rohlni mater to Plg. Deptt. Gn purposa on feasibility report.
27.6.15 matter refermed 6.8.15. Case As and whan
to Plg. Deplt. with the was referred 1o | feasibility report
request to provide the the DD (LM) receive the case
LOP duly earmark the Rohini to willl ba process
site, provide the furthar.
status of land.
Dd (LM) Rohini
vide report dt,
30.3.18
informed thal
this is a DDA
acquinad land
| g
ing on

e = 31.8.82. |

10 | Deptt. of Social 2542015 [ Office Sulding Village Pasanglpur Plg. Deptt. CA5

| Welfare ). 1000 Zone has hee

P ————— i ———————
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Date of receipt | Department from Purpose Location (where | Land Quantum | Availability of | Date of Report of Presant Status Remarks
of reguast where request the land is of FAR fand which the | Mg, Deptt,
received raguested) requested file sent to
Plg. Deptt. | _
Year, 2014 Dol Health Services | Construction of | Mahadev Chouk | 964 Sgm Yas 11.12.14 15.12.14 Latter written 10 | No requast
r22(16)1&/L Dispensary adjacant to D- DHS on 6.10.15 to | received so
Block Avantika apply a fresh as far.
Sec-1, Rohini desired by dir
[Lands| being an okd
request,
Year, 2014 Delhi Health Services | Cancer Under discussion
F2z(2)14/1L Haospital
Year, 1986 CGHS CGHS Hadson Line in | 800 sqm. Yes 20/8/15 Lay out plan | File send to AD|SHL
FIo(6)EE/1 Construction of | fieu of plot needs to be | to know the status
Dispensary allottad in modified, of primary schoot
Model Town extract of and mursary schoal
Dhearpur area this file has | whether alloted or
been taken | not afiotted
by Planning
Wing for
further
NECessany
I action
| Year, 2015 DSH GoyL At B & C Hlock- Letter written to | Not applied
_ | F22pspsm | - Dispensary 14, Rohini | DHS for applying | till today

e T e — ———




afresh on 4/8/15

Year, 1978
F22{2)76/1L

DH3

Expansion of
Dean Dayal
Upadhyay
Haopital

Harl Nagar

3.5 Acres

Naote put up
on
6/4/2016
for
approval of
Hon'ble VC |
for
alfatrment
of this
additlanal
land

Year, 2014
F22(15)14/1L

DHS

Construction of
Dispensary

AtB & C Block
StSEll-IT.
Rohinl

Letter written to
DHS on 17/8/15 for
consent for
allotment

Na
response
received 5o
far.

30/10/14
F22{10)14/1L

DH5

Hospital

shalimar Bagh

Yes

Letter for joint
Inspection

Yat to be
put up for
approval of
Hon'ble VC,
DDA far
allotment

Year, 2015
F22{5/15f1L

DHS

Hospital

Opp. Apes lay
School, read
No-42, Pitam
pura

10000 sqm.

File send to AD(S)IL
for status of land an
15/12/15

Not
recajvad
back

Year, 2015
F22{13)15/1L

DH5

Hospital

Sec-29,

10000 sgve.

File send to CE(R )
Rohini on 7/12/15

Not
recemed

5¢
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Year, 2015 DHS Hospital Plot No-2 in 251,603 sqm. Fite recejved ca
F22(7)15/1L Chandar Vihar, 11/4/16 and further
Opp. Maitri itls to be examinad.
Appartment at .
Mardawali,
Fazal pur
Year, 2015 DHS Haspital Mandawall, 10900 sqm. Notification is to be
F22(4)15/1L Mahipal Pur issued by ministry
Village
Year, 2015 DHS Hospital Pandav Magar | 609 sgm. File send to AD{S)L | Not
F22{10)15/iL far status of land on | received
30/09/15 back
Year, 2015 DHS Hospital Plot Mo-1 in 450,405 sgr. File send 1o Director | Not
Fa2{6)a5/IL Chander Vihar, (Plg-J2one ERCon | received
Opp. Maltri 11/4/16 for back
Appartment st providing LOP
Mandawali,
Faral Pur
Year, 2015 DHS Hespital A/ land to 60000 Sgqm Yes 4.11.15 31.12.15 Latter to DHS for Response
F2z2{12)15/L Health Deptt. 2 Hect. consent to accept 2 | sull
GNCTD at Hect. awaled,
General
Hospital, Sec.5,
Dwarka for
construction of

Hospital




15 | Year, 2015 DHS Hospital Flot no-3 in 405397 sqm. File send to Ditector | Not
F22(8)15/1L Chander Vihar, (Plg)Zone E &0 0n | received
Opp. Maitrl 11/4/16 for back
Appartment, providing LOP
Mandawali,
Fazal Pur
16 | Year, 2015 DHS Haspital Geeata Colony in | 11000 sqm. File send to AD{SHL | Not
F22{3)15/iL front of Chacha for statys of land on | received
Nehru Haspital 18/12/15 back
17 Year, 2014 DHS Dispensary Sec-15, Rohini Fil= zend to Directer | Not
F22{8)14/1L near Guru {Plg.}Rahin on received
Manak Polyclinic 6/10/15 for LOP back
i Year, 2015 DHS pAother & Child | Batla House-
F22|2)15/1L Health Facifity
13 | Year, 2014 DHS Haspital AtSec- 24 & 15, Allotment status i
F22(01)14/IL Rahini to be verified =5 the
site w/r is already
X earmarked in file
no, F11{32)95/1L for
Hospital
20 | Year, 2012 DHS Establishment | PSP, Pkt FC 29, | 4.082 Hect Yes 11,12.14 16,11.15 File sent to AD[S)/L | Nat
F22(6|12/1L of State Dental | Sec-35, Rohini, on 2.2,16 to fix date | received
University & time for loint back so far
Inspection
21 | Year, 2009 DHS Dispensary Sec-16, Rohini Fila sand ta AD(S)IL
F22{5)09/1L aongwith Rohiri
Dispensary on
=5




17/11/15

Year, 2012 OHS Dispensary Sec-d, Pkt-4, File send 1o AD{S)IL
F22{32)12/10 MNarela for fixing date and
time for joint
Inspection
Year, 1986 CGHS CGHS Model Town Fite send to AD[S)IL
F30(6]86/IL Dispensary Dheerpur for status of land
Year, 2012 DHS Dispensary At Nel Sarai File send to Diractor
F22(27)22/1L (Plg.) UC Bl ony
4/4/16 for
composite drawing.
Your, 2012 bHS Construction aof | Atplot No-15, Thisis
F2z(24)12/1L Mother & Chikd | Ph-1ll, Sec-22, doible
Hospital Ralini aflotrment
GHYE Thee
plotu/r
slready has
been
auction to
Banksy
Biharl Social
Welfare
Soclety and
the
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competent
autharity
has dasime
to put up
this file for
alterpate
site
26 | Year, 2012 OHS Hospital vl Purd 200 Reddad File send to CE/WZ | Not
F22(D8)12/IL Hospital for feasiility repart | received
back
27 | Year, 2015 DHS Hospital Sec-26, Dwarka | 11295 sqm. File send to 5r. Not
F22(11)15/1L Architect received
{Commil,|EZ for hack
LOP on 13/01/16
28 | Year, 2011 DHS Construction of | West Zone File send to Sr. Mot
‘ F22(12)13/1L building /Dist. Architect received
{Commrl.)ET for back
LOP on 13/01/16
29 | Year, 2012 DHS Dispensary Pit-6, Masir Pur File send to Mot
Faa(11)12/iL DO{LMWE for receved
status of land hack
30 Year, 2012 DHS Dispensary Sec-Af, Pkt..9, Letter Msued on No
F22(31)12/IL Marela 29/03/16 to DHS for | response so
acceptande and far
Chasiltan of payment
of premium
@ o |



deposited
Year, 2013 DHS Dispensary Black-A, GT 1000 =gm. Yes Letter to DHS Nt
F22{D8]13/IL Karnal Road, regarding payment | received so
Institutional af cost Far




Deptt. fram
where
application/requ
est recelved

urpose

Dalhi Paolice

Palice Poet and Staff
Quarter at Dilkush
Bagh, Delhi (North
West)

52 Bigha-03 Bishwa

On 10.3.15  AD{SVIL
requested for stalus of jand.
AD(S)IL forwarded the case
to the Plg. Depit C- Zone on
24315 Plg. Depit. on
31.3.15 provided LOP of the
arsa. On 07.4.15 0D (Lwm)
North Zone was requesied
for ths slatus of land
earmarked of the land. On
4.6.15 (LM) NZ requested to
fixed Joinl Inspaciion,

Present
Status

Remarks

Fiie No

File is wih the
AD[SWIL  since
24,1215 for given
the date for Joint
Inspection. Now
on 07.4.2016
AD(S)IL has
informed that the
joint  inspection
date is 05.5.2016,

| F25(5)1S/IL

Delhi Police

08.5.15

Gazipur Police Past

1500 Sqm

On 08615 AD(S)IL was
requestad to oxplore the
avalability of land. On 256.15

Fie i with the
AD(SYIL  since
241215 far
giving date for
Joint  Inspection,
Now on 07.4.2016
AD{S)IL has

. | informed that the

Joint  Inspection
dale Is 05.5.2016.

Altar
conducting
the Joint
Inspection,
case will be
process

7 20(6)15/1L




Plg. Deptt has provide the
gizo of plol Le. 50 x 32 = 1600
Saqm.

DD {NL) was roquested fo
giving the i
status of the land, DDIN
forwarded the file to
DODILMEZ for tha same o
9.10,15 . DOVLM/EZ
to fix the Joint Inspection to th
site on 12.11.15. On 24.12.1
requestad to give the date
Joint Inspection.

Delhi Pclice

25.215

Sector-19, Dwarka.
for constructian  of
Sports Ground to
cater the outdoor
Training activities

7.76 Hecl

On 093.15 AD({S)IL was
requested I explora the
availability of fand. AD{SNIL
forwarded the case an
16.3.15 to Plg, Deptt. Dwarka
vide raport 27.4.15 Pig. Deptt
Dwarka informed that area
requested for allotment is
earmarked for master plan
green commonly known as
Bharal Vandana Park and
alsa mformed thal area
designed by HUPW and
forwarded to the Sr. Architect
HUPW Souih- Wast Zone, Sr.
frch, SP&C vide report dt
21515 informed that the

File is with the

AD(S)IL

]

F.25(4)15/L
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al Sector-19 & can be
Dwarka has provided the LOP

of Sector-19, Dwarka on
26.1215.  AD(S)IL has

Y




&

prasent e Instituta s
funclioning in a campus of 25
acres which was built 52 years
back and thers is urgent need
of new campus for the Insiituie
so that State of Arts of
Education In
Management and Tourism could
ba given io the youth of the
country.

g#nhanced FAR 225
from 100 FAR. File

recaived
03.3.15.

back on

lettar  di
133158 27.5.15.

DeptL. from g Date of receipt of | Purpose Quantum  of Date on which file |Present Status | Remarks

spplication/request! request required/location was sant to Plg

racenvad where the land Doptt/ Report of Plg.

requiredirequestad | Dapft.

—— {area)

Ministry of |19.1.15 AJO land for naw campus of | 5 Acres at Rohini On 18215 Pig.|Vide Ietter diL[As and when Deptt.

Tourism, GO, Institute of Hotel Managament, Deptt Rohini was 13315 & 27.5.15|send thelr consent
PUSA. Sect. Minislry of Tourism requested to explare | Ministry of Tourism | case will be process
stated that presently Institute of tha avallabliity of | has baen | further, On 6-4-2016
Hotel Management PUSA was land. Pig. Deptt, | requested to sent| reminder again sent
established in the year 1962 and Rohinl has proposed | their  consent  If|to the Ministry of
It has over 1000 students fanid 041 | they ama willing 1o ! Tourism for  their
studying in Hotel Managsment 3 Hect. plot at Sector- | accept land | consent,
years Degres courses, At 27, Rohini with | measwing 4100




North i Id | At Dwarka Plg. Depti Dwarka | Vide letier dt. |In fthe 337" [Afer receiving the
2;;";“‘ ofﬂagion gnm?;g.giswa sm':af Note : The exercise to ascerlain | has prqposad fand | 26.10.15 Direclor | Screening cansan| fram
(DaNER), GOI the Chaimanship of | the availablity of land is taken | measuring 1.32 | (DoNER) Min. Of | Commitlag DaMNER and
' Mos(R). Ministry of |as per the Minutes of the|Acres at Sector13, | Home Affairs has | Meesting held on | feasibility report from
Home ' Afigirs to | Meeting , no formal request has | Dwarka. been uquaslad @ ]15.3.18 land | Eng. Wing Dwalt_il
raview ihe action | been received from ihe side of sal]d their cu_::neant measuiing case fll be process
taken on | DaNER, which is awaited 5341.71 Sqm | further,
implamentaton  of g:;pmedt for
recommendalions ural and
made by MP Informatian
Bezhariah Cenfre instead of
Hastal cum
Cmshuclidn of Convention
Hostal for the Centre. On 8.4.16
Studant of North again DoNER has
East Ragions are mmqueste:p
them. Eir
p—— consent,  After
issung the letler
file be sent to the
Enginearing vWing
for izasibilty
reporl. A% 3000
as the consant
received the case
will be procassed
further.
: struction of Office building | 8000 Sg/Feet On 30814 Plg, A= and when tha
Centra! Zoo | 14814 S:: ms?den‘ﬂa! mmptesf % Cepit. J Zone was consant is received
:ﬂﬁ:ﬂr;y ' of Member Secy. Central zoo requested far gase will ‘b @&

&



Environment &
Forast, GOY

Authority stated that CZA was
establishad n 1992 with the
objectves to enforca minimum
standards and narms for upkeap

| sama and they have

exploring the
avallability of land.
On 8.9.14 Pig. Dapit
informed that no land
is available hence
other Zone may be

Deptt. Dwarka was
also requested for the

alzo reported [hat no
land is avaiable on
20.10.14.

casa was

referred o the Plg
Depit. Rohini  for
exploring the
avaiiability of land.
Flg. Depit. Rohini
informed that a plot
measuring 400 Sqm
in Sector-22, PSP
area iz avaiable for
the office purposaes
and there is no scopa

compumrtt of the
request as thera is no
land sarmarked for

residential. On the

proces=ad further,

&7




request of AD{SYIL
Cenlral Zoo Authority
was requested wvida
letter dt. 26.3.15 to
sand thelr consent
which i awailed.

Again on  BA416
remindar has bean
sent W the Central

Zoo Authority with the
request to send ther
. consent.

4 Deptt. of North | ....do.. Rohini Plg. Deptt Rohini | Vide lettar di. | As soon as the
East Region Note : The exercise to ascertain | has proposed land | 18.11.15 Director | consant received
{DeNER), GOL the avallabiiity of land IS taken | measuring 1990 | (DoNER) Min. Of|the case will be

as per the Minutes of the | Sgm (approx) plot |Home Affalrs  has | processad
Mesting , no formal request has | No. 108t between |been requested to | further,
been received from the side of | Sec- 21 & 23 PSP |send their consent
DaoMNER, area for the same which is awaitad,

Again . on  B4.16

reminder has baan

sent o the DoMER

with the request to

send their consent, —

3 Gowt of |28.12.15 For construdion of residensial | 2000 Sqm  an | On 13216 AD(S)IL | File & with the

Chbutisgarh accommadation for | 5.1.16 the file was | has been requested AD(SYIL o
officers/employes sent to Pig. Deplt. |to check the land | ayoiare the
Dwarka with the |[bank record &nd availability of
request to explore | explore the possibility a
the availability of | ofland. land, since

€

b€



land. Fie received
back from

Plg. Deptt. Dwarka
on 28.1.16 with the
remarks  that no
land is avzilable for
the purpose and
axaming the matler
by the IL Branch
for avallability of
and as per Land
Bank Recond,

13.2.16

Govt of | 28,12.15 For construction of new State | 3000 Sgm. at (On 051,16 file was|ln the 33 As and when
Chhatisgarh Guest Housa, Resident | Dwarka, sant to the Plg. Deptt. | Screening faasiblity report
Commissionar, Gowt, of Dwarks o explore | Committee raceivé from Eng
h stated that two the avallabllity of| Meeting held on |Wing, Dwarka the
guest houses with Gowt. of land, file received| 15.3.16 land | case will be process
Chatlisgarh are loo small & back on 1.3.16 with | measuring 2071 | further
cramped to accommodate the the remarks that the | Sgm proposed for
vislting dignitaries . mattar  is  being | Chattisgarh Gaout,
examined for | Guest Housa,
exploring e land File has been sant
to Eng Wing
Dwarka an
B.4.16.for
= > feasibility raport, |
MNHAI Raquesl for smporary allotment | Al near Sarai Pig. Daptt (E&OD) has As soon as Plg.
(Ministry  of for batching plant & labour camp | Khale  Khan been wequested fo Deptt. will provide
Surface ISBT provide the LOP dof the LOP with duly




RN e e e

Transpor) the area duty. earmarked the sie
col earmark the site. case will be process
- _ further,

3 Deptt. aof 9.2.16 Office Building for setting up of [ 1500 Sqm at On 132.16 file was|On 24.16 fie |[As and when the
Atomic regional regulatory centre Rahind sent to Pig. Deplt| has been sent to | reporl receive from
Energy Rohini for exploring |[the DD (LM) |[the LM Dept,
Regulatory tha availability of | Rohini to intimale | Rohini the case will
Beard (GO kand. Plg. Deph. vids | the litigation | be process further.

report  dt.  11.3.16 | status.
proposad land
measuring 1250 Sqm
in FGC-15, Sec-30,
plst No. 3, Rohinl
Phase-V for the

- | purpose.

E] Ministry 17.3.16 Construction of 500 Houses | 55000 Sgm | File has been sent o As and when the
of [OK Age Home) for the retired | (approx) at |the Pig. Deptt repart receve from
defence persons of Navy Dwaka, Rohini or |Dwarka on 2.4.16 the Plg. Deptt
(Naval Narels (preferably :&m‘;ﬁm“g‘;ﬁ“; Dwarka the case
Wing) at Dwarka) of land i will ba process

further.

10 [EPFO, Ministry | 31.12.14 Office Building (Sub Regional | 3000 - 4000 Sqm at| 10.1.15 Plg. Deplt E| On 222.16 AD | Leter issued on
of Labour, GOI Offica), Reglonal PF | Trans Yamuna area | Zone was requested | (SVIL has been | 114,18 for the Joint

commissioner stated that EPFO to  explore  the | requested to give | hspection. Aftar

iz praviding sacial security caver availability of land, [ the date for Joint | conducting the Joint

in tha form of Old Age Incomsa Plg. Deptt infarmed | Inspection. _ Inapection case will

sacurity, pension slc " to that no  land  is | AD(SHIL vide his | ba process further.
@

o




approximals 6.5 laca of account available, On 21.5.15 | report dt. 7.4.16
hokfers.  Presently EPFO Engineering  Deptt | provided the date
functioning its office In the was requested fo|for Joint
rented premises at Laxmi Nagar intimata whethar any | Inspection which
and therefors urgent need of land is avsilsble. | Is fixed for 6.5.16
office building. Eng. Wing informed |with all concams
that 5 Nos. plot ave |ie. Plg. Wing.
kying vacant DD (LM) | Eng. Wing. & LM
was reguested for|to sort oul tha
status of land on| status of
7.915. DD (M) on | landfeasibility at
5.2.16 has requasted | one go.
for Joint Inspection.
Subsidiary 19.1.15 AJO land for new Field Units [ 1100 Sq Feet at [Plg Deptt has|File is with [There was 3
intelligence ) (Office Building) Okhia Araa proposed some sites | AD(S)IL requests  received
Bureau  (SIB), in Okhla/Jasola area, from S18. Ope site at
MO Homa AD{S¥IL has been Rohini  has  been
Affairs, GOI requested o verly handed over and
the same Damand- CUlTi-
Allotment  lefler for
the East Delhi sie
has haen sued.
NHAL Mia 20.10.15, From Saral Kale Khan to Hindon On 29.3.16 NHAI | As soon &s the | Matter is pending
Surface Border. (Ghaziabad) has been requested | consent racaived |on the par of NHAL
Transport , GOl Construction of Defhi-Mearut o provide the map |the case will ba
Expressway & quantum of land | processed further.
reciired for the
purpose. i
Captt of |20.11.14 For constuciion of Office | 3 Acres On 91214 Plg. |Vide lelter dl. |As soon as the




Ravenue Building. The Revenus Secy, Deptt. J Zone was | 18.3.15.  Secy. |consenl  recaive
Ministry of vida his |etter stated that requasted to expiore | Deptt  Revenue | case will ba process
Financa, GQ1 Enfarcement Die. s Key tha avallabiilty of |was requested to |furthar
investigative Agency under the land. Plg. Deptl. an | sent their consent
Ministry of Finance is statutory 20.2.15 Plg. Deptt. |whether  Deptt
Authority to  enforce  two informad that land |willing to accept
logiiations Le. FEMA and measuring 3 acres |the same (o
Preventian of Money Laundering can be curved out at | enable thiz office
Act 2007 and required fo Village Maidan |to process the
conduct criminal investigation. Garhi for  the |case further,
Prasenily head office of Die. s purpose which is awaited
functioning from Lok Nayak
Bhavan, Khan Market and Delhi
Zonal Ofiice is functioning from
Jam Nagar House, New Delhi.
For effective implementation of
PMLA & FEMA these- offices
alsa nead to be housad together
in secure and independent
premises, ;
14 Ministry of | 26.10.15 AD land for up of |5 awes n any | After sending the | AD(S)IL vide his| Afier conducting the
AYUSH, GOl festabilshment of Posl Graduale | suilable place (not | intedm reply t© Min. | report dt, O7.4.16| Inspection, tha cass
Academic  cum  Research | mentionad any | Cf  AYUSH on |given the date for|wil be process
Institute. Advisor (UNANI) to | particular area) 1831115 file was | Joinl Inspection i.e. | further,
GOl & DG |, Central council for sent to the Plg | 05.5.16.
Research In Unani Medicine Deptt. Zane P1 & P-
(CCRUM) i5 presentty Il with the request
functioning n rented building for allotment of land
since last 2 decades. for the purposa. Pig
" Deptt vids report dt.
© A







ALLOTME = LAND IN L&D
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Central Beauro of Investigation (CBI) ACB, Ghaziabad for office cum residential

accommodation at Ghaziabad.

Central Water Commission (CWC) for office building at Faridabad.

Netajl Subhash Memorlal Trust, land from IGNCA.

Nikhll Bharat Banga Sahitya Sammelan (reply for denial prepared)

Dr. Ambedkar Educational Foundation = Req. for Survey No.165, Vasant Vihar (-

transferrad to DDA

Jat Habitat Centre- Reguest transferred to DDA,

New State of Art Sports & Enterfainment — Request transferred to DDA, Reply

from DDA received stating — DDA sliots lend on the request of the Deptt. in case

Deptt. sends a formal request, the same will be considerad.

8. Shr Swami Dharmarth Society Regd. - req. to allot land at Bhal Veer Singh
Marg or Tagore Park /Saket/ Dwarka,

9. Confederation of Indian Industry — transferred to DDA,

10. All India Councll of Mayars.

11.Research & Training Institute for unaorganized rural workers |

12.Bhartiya Rashtriya Smamsya Smamdhan Sewak Sama

13. Varisht Nagrik Kalyan Samitl (Regd)

14. Akhil Bhartiva Gram Vikas Parishad (Regd)

15. National Union of Joumnalists (India)

16.8hree Maa Sharda Rashiriya Sewa Samiti —in proper format.

17.Centre for Agriculture and Rural Development

18.8hri Rajaram Ajhna Ashram

19, Bhartiya Mazdoor Sangh (Delhl Pradesh)

20.Trade Union Co-ordination Centre

21.Maharaja Surajmal Foundation

22.Clvil Lines sports welfare Trust

23.D K.Saraf for Hospital for Heart bypass Surgery

24.Youth Hostel Assoclation of Indla

25,Scheduled Caste Walfare Society village Nangal Dewat

26.Dhamana Shekha Sewa Trust

27 Vivekananda Yoga Anusandhana Samsthana

28.Divya Vedyara] P,

29, Indian National Trade Union Congress

30.All India Banjara Seva Sangh

31. Modemization Motivated Development and Women Association

32 National Youth Project

33, Sree Delhi Gujarati Sthanakwasi Jain Sangh

34, Association of Indian Universities

35. Chief Khalsa Diwan Charitable Sociely

36, Khatik Samaj E Sanstha

37.Parzor Foundation for Setting up a Zoroastrian Museum

38. Competition Commission of India.

39, Ministry of Home Affairs (MHA)

40. Ministry of Rural Development

41. Parliament Duty Group (MHA)

42. Minigtry of Road Transport, Highway & Shipping

43. Delhl Palice

44 Ministry of Defence

-
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435.Govt, of Bihar
46. Supreme Court of India
47.Central Reserve Police Force (MHA)

R ———
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i GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS

LOK SAEHA

UNSTARRED QUESTION NO. 497
TO BE ANSWERED ON JULY 19, 2017
REBATE ON HOME LOAN

No. 497 SHRI GOPAL SHETTY:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

{a) whether the work in regard to Centrally Sponsored Scheme “Housing

for all by 2022" is running as per schedule and if so, the detalls thereof;
and

(b) whether the Government has announced many kinds of rebates on
home loan in urban areas recently and if so, the details thereof?

ANSWER

THE MINISTER OF STATE IN THE MINISTRY OF HOUSING AND URBAN
AFFAIRS

(RAO INDERJIT SINGH)

(a): The Pradhan Mantri Awas Yojana (Urban) {(PMAY (U)} Mission,
launched on 25.06.2015, alms to provide assistance to States/UTs in
addressing the housing requirement of the urban poor. The Mission
guidelines provide flexibility to States/UTs for appraising and approving
project proposals based on demand assessed and approach the Ministry

only for release of Central assistance for projects approved at the State
level.

So far, 4,884 projects for construction of 20,57,692 houses have been
sanctioned under PMAY (U) mission,

Contd...2/-

T6




g

(b): Government of India has recently launched a new Credit Linked
Subsidy Scheme to provide interest subsidy for housing loans to eligible
beneficiaries belonging to Middie Income Group (CLSS for MIG)._The _
scheme will be implemented initially in 2017 for a period of one year
I “w.ef. 01.01.2017.
T
The Scheme covers two income segments in the MIG viz, annual
household income between Rs.6,00,001 to Rs.12,00,000 (MIG)-1) and
annual household income between Rs.12,00,001 to Rs.18,00,000 MIG-II.
The interest subsidy under the new scheme will be available to
beneficiaries of MIG-l category and MIG-Il for loan amounts upto
Rs.9,00,000/- and 12,00,000/, respectively. The interest subsidy will be
at the rate of 4% and 3% on the principal amount of the loan for the MIG
1 and MIG Il beneficiary, respectively and would be credited upfront to
the housing loan account of the beneficiary. Additional housing loans

beyond Rs.9,00,000/- and Rs.12,00,000/-, respectively, if any, will be at
non-subsidized rate.
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GOVERNMENT OF INDIA iy
MINISTRY OF HOUSING AND URBAN AFFAIRS

LOK SABHA
UNSTARRED QUESTION NO. 602

TO BE ANSWERED ON JULY 19, 2017
AMRUT

No. 602 DR. SHRIKANT EKNATH SHINDE:
SHRI ANANDRAO ADSUL:
SHRI DHARMENDRA YADAV:
SHIRMATI MEENAKASHI LEKHI:
SHRI SHRIRANG APPA BARNE:
SHRI ABHISHEK SINGH:
SHRIMATI RAMA DEVIE:
Will the Minister of HOUSING AND UREAN AFFAIRS be pleased to

state:

a) the salient features of the Atal Mission for Rejuvenation and
Urban Transformation (AMRUT);

b) the names of cities selected under AMRUT, State-wise and the
present status of the AMRUT;

c) the details of proposals received under AMRUT so far and the
number of them cleared, city and State-wise;

d) the details of proposals lying pending, State-wise and the
reasons for pendency and the time by which pending proposal
are likely to be cleared;

e) the details of funds sanctioned/ released so far and works
undertaken or likely to be undertaken, year, city and State-wise;

f) whether the Government has reviewed/assessed the
performance of AMRUT and if so, the detalls thereof along with
the target sot and achieved, project, city and State-wise; and

g) the present status of Vasai-Virar in Maharashtra where Ministry

is implementing the pilot project viz. Urban Infrastructure

scheme with the objective to develop urban infrastructure
facilities?

T8
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ANSWER
THE MINISTER OF STATE IN THE MINISTRY OF HOUSING & URBAN
AFFAIRS
(RAO INDERJIT SINGH)

(a): The Atal Mission for rejuvenation and Urban Transformation
(AMRUT) is a Centrally Sponsored Scheme. It is being implemented
during 2015-16 to 2019-20 with an outlay of Rs.50000 crore. The
salient features of AMRUT are:

(i) Development of basic urban infrastructure - water supply,
sewerage, septage management and storm water drains, wurban
transport and development of green space and parks with special
provision for senior citizens and differently abled-friendly components.

(i) The Mission focusses on water supply and sewerage. A water
and sewerage connection for each house is a priority.

(iii) The Mission mandates specified reforms. [t incentivises
achievement of the reforms. 10% of the annual budgetary allocation in
earmarked to be given has incentives to States/UT's achieving the
specified reforms milestones.

(b): The Mission covers 500 cities and towns including cities with a
population of over | lakh, state capitals, cities covered under National
Heritage City Development and Augmentation Yojana(HRIDAY) and few
cities on the stem of main rivers and tourist destinations.

The list of selected cities under AMRUT is attached at Annexure-1.

(c) & (d): Under the Mission, the Centre approves the State Annual
Action Plans (SAAPs) submitted by the States/ UTs. The State Govt.'s
concerned have been empowered to select individual projects to be

taken up, prepare, appraise and approve the DPRs and implements the



projects. The Centre has already approved 1" & 2™ SAAP of all 36
States/UTs and full mission period (2019-20) to 18 States/UTs. No
proposals are pending in the Ministry.

(e): The details of fund sanctioned/released state-wise, year-wise
under AMRUT s attached at Annexure-ll. The Ministry does not
release funds directly to cities or project wise.

{f) Yes, Madam. To monitor the progress under the mission, the
Ministry undertakes various review meetings and video-conferencing
at national/regional and state level with the concerned State
Government officials. State level nodal agencies are also required to
send progress reports to the Ministry. The Apex Committee under the
Mission also reviews and monitor the progress of progress

implementation. The projects as per the approved SAAPs will be

implemented by the States/UTs over the Mission period which Is upto

2019-20.
201920

(g): Under the Urban Infrastructure Development Scheme for Satellite

Town (UIDSST) the satellite city of Vasai-Virar is selected from
Maharashtra. Two projects (Sewerage of Rs. 66.22 crore + Solid Waste
Management project of Rs. 31.72 crore) costing Rs. 97.94 crore are
approved for Vasai-Virar city under this mission. Both these projects
are in progress and in final stage of implementation. The Physical
progress is 92%. Apart from this a Water Supply Project costing Rs.
139.37 crore has been sanctioned under AMRUT Mission. The present

physical progress is 18%. The project is planned to be completed by

December, 2018. A
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ANNEXURE-I

Annexure referred to in reply to part (b) of Lok Sabha Unstarred Question No.
602 for answer on 19% July, 2017

CITIES COVERED UNDER AMRUT

Mame of State: Andhra Pradesh

Number of Cities: 1

Number of Cities: 33
Adoni Eluru Kadapa | Narasaraopet Tadepalligudem
Anantapur Gudivada Kakinada | Nellore Tadpatri
Bhimavaram | Guntakal Kurnool Ongole Tonali
Chilakaluripet | Guntur Machilipatnam | Proddatur Tirupati
Chittoor GVNC Madanapalle Rajahmundry | Vijayawada
 Dharmavaram | Hindupur Nandyal Srikakulam | Vizianagaram
Amravati Srikalahasti | Kavali
Name of UT: Andman & Nicobar
Number of Cities: 1
Port Blair
Name of UT: Arunachal Pradesh
Number of Cities: 1
| tanagar o
Name of State: Assam
Number of Cities: 4
Dibrugarh | Guwahati | Naogaon | Silchar Je
Name of State: Bihar
Number of Cities: 27
Dinapur
Arrah Biharsharif Nizamat Katihar Patna
Aurangabad | Buxar Gaya Kishangan] Purnia
Bagaha Chapra H_ajilur Motihari Saharsa
| Begusarai Darbhanga Jamalpur Munger Sasaram
Bettiah Dehri Jehanabad Muzaffarpur Siwan
| Bhagalpur Bodh Gaya
' Name of UT: Chandigarh

—
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3 | Chandigarh =]
;L‘_j Name of State: Chhattisgarh
M Number of Cities: 9
= Ambikapur Bhilal Nagar | Bilaspur _| Burg Jagdalpur
Korba Raigarh Ralpur Rajnandgaon
Name of UT: Dadra and Nagar Haveli
Number of Cities: 1
Silvasa
Name of UT: Daman and Diu
Number of Cities: 1
Daman
| Name of UT: Delhi
Number of Cities: 4
East DMC | N.D.M.C. | North DMC | South DMC |
Name of UT: Goa
Number of Cities: 1
Panji
Name of State: Gujarat
Number of Cities: 31
Ahmadabad | Botad Jamnagar MNadiad Surat
Jetpur Surendranagar
Amreli Deesa Navagadh Navsarl Dudhrej
Anand Gandhidham Junagadh Palanpur |Vadodara
Bharuch Gandhinagar | Kalol Patan Valsad
Bhavnagar | Godhra Mahesana Porbandar | Vapi
Bhuj Gondal Morvi Rajkot Veraval
Dwarka
Name of State: Haryana
Number of Cities: 20
Panipat ' Bahadurgarh | Hisar Karnal Rohtak
Sonipat Bhiwani Jagadhri Palwal Sirsa
Ambala Faridabad Jind Panchkula Thanesar
Ambala '
Sadar Gurgaon Kaithal Rewarl Yamunanagar
Name of State: Himachal Pradesh

82




r Number of Cities: 2

| Shimla | Kullu ] t
Name of State: Jammu and Kashmir
Number of Cities: §
Anantnag | Jammu Jjﬂnagar | Leh Ladakh | Kargil
Name of State: Jharkhand
Number of Cities: 7
Adityapur Chas Deoghar Dhanbad Giridih
Hazarlbag Ranchi

| Name of State: Karnataka ’
Number of Cities: 27
Bagalkot Bijapur Gangawati Kolar Ranibennur

Robertson
BEBMP Chikmagalur | Gulbarga Mandya Pet
Belgaum Chitradurga | Hassan Mangalore Shimoga
Bellary Davanagere  Hospet Mysore Tumbkur
Gadag- Hubli-

Bhadravati Betigeri Dharwad Raichur Udupl

| Bidar Badami
Name of State: Kerala
Number of Cities: 9
Alappuzha Kannur Kochi Kollam Kozhikode
Palakkad Thirevananthapuram | Thrissur Guruvayur
Name of UT: Lakshadweep
Number of Cities: 1

| Kavaratti
Name of State: Madhya Pradesh
Number of Cities: 34
Betul Damoh Jabalpur Neemuch Seoni
Bhind Datia Khandwa Pithampur Shivpuri
Bhopal Dewas Khargone . Ratlam Singrauli
Burhanpur Guna Mandsaur Rewa Ujjain
Chhatarpur Gwalior Morena Sagar Vidisha ]
Chhindwara | Hoshangabad | Murwara Satna Omkareshwar
Dabra indore Nagda Sehore

' Name of State: Maharashtra
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*| Number of Citles: 44
Achalpur Bhusawal Jalna Nashik | Solapur
Kalyan
Ahmadnagar | Bid Dombivali Navi Mumbai Thane
Akola Chandrapur Holhapur Osmanabad Udgir
Ambarnath | Dhule Latur Panvel Ulhasnagar
Vasai-Virar
Amravati Gondiya Malegaon Parbhani City
 Greater Mira  Pimpri
Aurangabad | Mumbali Bhayandar Chinchwad Wardha
Badlapur Hinganghat Nagpur Pune Yavatmal
NHanded Sangll-Mira)

Barshi lchalkaranji Waghala Kupwad Shirdi
Bhiwandl Jalgaon Nandurbar Satara
Name of State: Manipur
Number of Cities: 1
imphal l l l
Name of State: Meghalaya
Number of Citles: 1
Shillong | I
Name of State: Mizoram
Number of Cities: 1
Aizawl | I |
Name of State: Nagaland
Number of Cities: 2

 Dimapur | Kohima I {
Name of State: Odisha

| Number of Cities: 8

Baleshwar Baripada Bhubaneswar
Bhadrak | Town Town Town Brahmapur
Raurkela Sambalpur

Cuttack Puri Town Town
Name of UT: Puducherry
Number of Cities: 3
Ozhukaral | Puducherry | Karalkal |

| Name of State: Punjab .
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Number of Cities: 16
Amritsar | Abohar Bamala Batala Bathinda
Firozpur Hoshiarpur Jalandhar Khanna Ludhiana
Malerkotia Moga Muktsar ‘| Pathankot Patiala
5.A.5. Nagar
} Name of State: Rajasthan
Number of Cities: 29
Ajmer Bhiwadi Ganganagar | Jodhpur Sikar
Gangapur
Alwar Bikaner City Kishangarh Sujangarh
Baran Bundi Hanumangarh ' Kota Tonk
Beawar Chittaurgarh | Hindaun Nagaur Udaipur
Bharatpur Churu Jaipur Pali Jhalawar
Sawal
Bhilwara Dhaulpur Jhunjhunun Madhopur |
Name of State: Sikkim ]
Number of Cities: 1
| Gangtok [ il I
' Name of State: Tamil Nadu
Number of Cities: 33
Alandur Dindigul Kurichi Pudukkottai | Tiruchirappalii
Ambattur | Erode Madavaram Rajapalayam | Tirunelveli
Ambur Hosur Madurai Salem Tiruppur
Kancheepura Tiruvannamala
Avadi m Nagapattinam | Tambaram i
Chennai Karaikkudi Nagercoll Thanjavur Tiruvottiyur
Coimbator Thoothukkud
e Kumbakonam | Pallavaram i Vellore
Rameshwara
Cuddalore | Velankanni m
Name of State: Telangana
Number of Cities; 12 |
Adilabad GHMC Karimnagar | Khammam Mahbubnagar |
Miryalaguda | Nalgonda Nizamabad Ramagundam | Siddipet
Suryapet Warangal |
Name of State: Tripura |
Number of Cities; 1 J
Agartala | T 1 ]
BY
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MHame of State: Uttar Pradesh
| Number of Cities: 61
Agra Budaun Gonda Loni Pilibhit
Akbarpur Bulandshahar Gorakhpur Lucknow Rae Bareli
Aligarh Chandausl Hapur Mainpuri Rampur
Allahabad Deoria Hardol Mathura Saharanpur
Amroha Etah Hathras Maunath Bhanjan | Sambhal
Azamgarh Etawah Jaunpur Maarut Shahjahanpur
Mirzapur-cum-
Bahraich Falzabad Jhianai Vindhyachal Shamli
Farrukhabad-
Ballia cum-Fatehgarh | Kanpur Maodinagar Shikohabad
Banda Fatehpur Kasganj Moradabad Sitapur
Baraut Firozabad Khurja Mughalsaral Sultanpur
Bareilly Ghaziabad Lakhimpur Muzaffarnagar Unnao
Bastl | Ghazipur Lalitpur Oral Varanasl
| Ayodiys
Name of State: Uttarakhand
Number of Cities: 7
‘ Haldwani-cum-
Dehradun Kathgodam Hardwar Hashlpur Roorkee
Rudrapur Nainital
Name of State: West Bengal
Number of Cities: 60
Rajarhat
Asansol Basirhat Haldla Krishnanagar | Gopalpur
Ashoknagar Rajpur
Kalyangarh Bhadreswar Halisahar Kulti Sonarpur
Baharampur Bhatpara Haora Madhyamgram | Ranigan]
Hugli-
Baidyabati Bidhan Nagar | Chinsurah Maheshtala Rishra
Bally Bongaon Jalpaiguri Medinipur Santipur
| Balurghat Champdani Jamurla Nabadwip Serampore
Bankura Chandannagar | Kalyani Naihati Siliguri_
North South Dum
Bansberia Darjiling HKamarhati Barrackpur Dum
MNorth Dum
_Baranagar Dum Dum Kanchrapara | Dum Titagarh
. Barasat Durgapur Kharagpur Panihati Uluberia
Uttarpara
Barddhaman English Bazar | Khardaha Puruliya Kotrung
Barrackpur Habra Kolkata Raiganj Jangipur
®e
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ANNEXURE-II
“ Annexure referred to in reply to part (e) of Lok Sabha Unstarred
B Question No, 602 for answer on 19" July, 2017
?*‘.',.; State-wise Central Assistance Released to States under AMRUT
Rs in crore)
P — Genltra: ;:s;:tance (CA)released o
_ agains
N 201516 | 201647 | 201720 | cieased
A &N Isiands | 0.64 0.72 0 1.36
Andhra 60.08
2 | pradesh T 80,92 211.32
3 Arunachal 7.37 8.4 0 15.77
Pradesh _,
4 | Assam 33.87 39.36 0 73.23
5 | Bihar 66.42 77.52 89.02 232.96
6 | Chandigarh 3.01 3.6 a.21 10.82
7 | Chhattisgarh 55.29 61.72 84.94 201.95
Dadra Nagar 0.68 ;!
o Haveli i - . -
9 | Daman & Diu 0.91 1.15 0 2.06
10 | Delhi 44.61 53.15 (1] 97.76
11| Goa 5.94  6.96 0 12,9
12 | Gujarat 112.86 119.84 181.30 414.00
13 | Haryana 43.80 50.88 0 94.68
Himachal 15.88
14| pradesh — 0 34,12
15 | JEK 30.77 35.52 40.45 106.74
16 | Jharkhand 27.59 33.16 52.48 113.23
17 | Karnataka 118.46 154.32 190.98 463.76
r' 18 | Kerala 57.60 77.28 0 134.88
i Lakshadwee 0.14
2 Plp s 0 0.38
&= Madhya 134.41
- 20 | pradesh 17256 | 241.61| 51858
3 21 | Maharashtra 182.98 |  235.2 288.63 706.81
o 22 | Manipur 9.26 10.8 0 20.06
2 23 | Meghalaya 4.11 4.8 0 8.91
24 | Mizoram 7.30 8.4 9.54 25.24
i . 25 | Nagaland 6.29 7.2 0 13.49
é.‘.
|
87




e

26 | Odisha 45.63 53.04 60.73 159.40
27 | Puduchermry 3.79 4.32 0 B.11
28 | Punjab 63.77 80.16 0 143.93
29  Rajasthan 91.90 105.22 111.27 308.39 |
30 Sikkim 2.42 2.4 0 4.82
31 | Tamil Nadu 274.48 316.56 360.27 951.31
32 | Telangana 40.85 55.44 0 96.29
33 | Tripura 6.59 8.88 0 15.47
Uttar 281.81 :
34| pradash 3218|  375.08|  984.49
35  Uttarakhand 26.74 35.52 0 62.26
36 | West Bengal 110.49 128.4 0 238.89
Tot
al 1978.74 2369.60 2141.43 6489.77
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UNSTARRED QUESTION No. 79
TO BE ANSWERED ON DECEMBER 11, 2018

LAND POLICY
No.79  SHRI JANARDAN SINGH SIGRIWAL:

Will the Minister of HOUSING AND UREAN AFFAIRSbe pleased to
state:

(a)whether the Delhi Development Authority (DDA) has notifiled the
Regulations for Operationalisation of Land Policy, 2018 in Delhi, if
so, the details and salient features thereof;

(b)whether all the urbanised and urbanizable areas of Delhi
including Khera Kala and KheraKhurd in P1 Zone are covered

thereunder, if so, the details thereof and if not, the time by which
such areas are likely to be included;

(c)whether the Government/DDA is considering any proposal to
enhance Floor Area Ratio (FAR) from the present 200, if so, the
details thereof and if not, the reasons therefor;

(d) whether the Government has finalised the Development charges
for the sald areas, If so, the details thereof and if not, the time by
which it is likely to be finalised; and

(e) the time by which the proposed Single Window Web Portal for
operationalisation is likely to be made functional? :

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF MINISTRY
OF HOUSING AND URBAN AFFAIRS

(HARDEEP SINGH PURI)
(a) Yes Madam, Delhi Development Authority (DDA) has notified the
e i
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Regulations for operationalisation of the Land Policy vide 5.0.
5384(E) dated 24.10.2018, under Section 57 of Delhi Development
Aclh 1957.

The Regulations envisage the applicability of the policy in various
areas of Delhi notified by DDA/Government from time to time,
eligibility criteria, process of planning, approval and development of
land. The role of DDA, service providing agencies, land owner and
consortium is defined in these regulations. As per the eligibility
criteria land of any size falling within the purview of the policy can
be pooled subject to conditions and a sector will be considered to
be eligible when a minimum of 70% of the developable area in the
sector has heen pooled. The process of approval in the form of
provisional development licence, final development license, layout
plan and building plan is explained in detail. The Regulations
provide that development under the policy shall comply with green
building norms. Additionally, minimum 10% of all energy
consumption shall be through solar fittings or through other
renewable energy sources. Notified Regulations are available at
DDA’s website www.dda.org.in.

(k) The land policy is applicable inurbanisable areas of 95 villages
spread across Zone J to L, N and P (). Further, DDA has initiated
_the process to include 14 villages (part) faﬁlng in Zone P 1, including
Khera Kalan (part) and KheralKhurd (part), under the Land Policy.

——

(c) Ne Madam, the FAR assigned in Land Policy is as per the
provisions of Master Plan for Delhi - 2021,

(d) The Extermnal Development Charges (EDC) are to be worked out
by DDA in consultation with service providing agencies and as such
no fixed time frame can be prescribed in this regard.

1 (e) The development of Single Window system is under process in

7 W S IRl S

TN gy, g



MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA # ppeveim . \IN

UNSTARRED QUESTION NO. 242
TO BE ANSWERED ON FEBRUARY 5, 2019
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LAND POOLING POLICY
Ne. 242  SHRI JANARDAN SINGH SIGRIWAL:.

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to
state:

(a) whether the Government/DDA has completed the process to inciude
villages, particularly 14 villages in zone P1 including Khera Kalan and
Khera Khurd that were included in the Narela Sub City Plan, under the
Land Pooling Pollcy;

(b) if so, the details thereof and if not the reasons therefor along with the
time-frame fixed for completing the process;

(c) the reasons for delay in completing the process of finalizing the land
pooling policy in urbanized villages along with the steps taken to tackle
the same;

(d) whether the above mentioned villages would be included in the single
window portal when it Is launched, If so, the detalls thereof and if not, the
reasons therefor; and

(e) whether the Government is consldering to enhance the Floor Area
Ratio (FAR) and remove/reducq the External Development Charges (EDC)
to provide relief to common pepple waiting for affordable house and if so,
the details thereof?

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
{(SHRI HARDEEP SINGH PURI)

/ (a) to (d) DDA has initilated the process to Include 14 viliages (part) falling
in Zone P-1 including Khera Kalan (part) and Khera Khurd (part); under the
I:ml policy. DDA has referred the matter to North Delhi Municipal
Comoration for dec_&?ﬁig these villages as urban under Section 507 of
Delhi Municipal C corpo'r?t';&'n Act, 1957 and to the Government of National
Capital Territory of Delhi for declaring them as Development Area under
E_cj!un 12 of Delhi Development Act, 1957, after which they will be /
( included for development under the land policy. The land policy has besn’
notified by Government of india vide Gazette notification §.0. 5220 (E)
dated 11,10.2018. The Regulations for operationalization of this policy
have been notified under Section 57 of Delhi Development Act, 1957 by

DDA vide notification 5.0, 5384 (E) dated 24.10.2018.

(e) No Madam,

Shiikd
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LOK SABHA
UNSTARRED QUESTION NO. 5447

TO BE ANSWERED ON JULY 25, 2019
LAND POOLING POLICY

No. 5447 SHRI KAUSHAL KISHORE:
SHRI JANARDAN SINGH SIGRIWAL:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to
state:

(a) the details of applications received in single window system
under Land Fooling Policy (LPP) and the action taken thereon
till date indicating the total land available and required under
70 per cent policy, zone-wise;

(b) whether the Government has completed the process to include
more villages, particularly 14 villages in Zone P1 including
Khera Kalan and Khera Khurd that were included in Narela Sub
City Plan, under the said policy;

(c) Iif so, the details thereof and Iif not, the reasons there for along
with the time frame fixed for completing the process;

(d) whether the Government proposes to re-open the Single
Window System under the Paolicy, if so, the details thereof and

the time by which it is likely to be opened indicating the name
of the 14 new villages Included therein;

(e) whether the Government has any proposal to revise the norms
which stipulate that 70 per cent land must be congruous to
allow construction under the said policy and if so, the details

thereof; and

i
(f) whether the Government proposes to give provisional

permission for construction to land owner in time bound
manner under the Policy and if so, the details thereof?

---Ef-'
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THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE

(a):

MINISTRY OF HOUSING AND URBAN AFFAIRS

(HARDEEP SINGH PURI)

Delhi Development Authority (DDA) has informed that as on

22.07.2019, a total of 1,880 applications have been received and the

zone wise details of expression of willingness to participate in Land

Pocoling Policy (LPP) are as follows:

Zone | Land available | Number of | Land regl:taud]
for applications (in Hectares) -
development |received. approx.

(in Hectare -
approx.) J

K-l 2,088 42 60

'L 8,020 268 398

'N 6,518 1,257 1,014

P-Il (2,448 313 291

| Total | 19,074 1,880 1,763 —lp

These applications are being scrutinized by DDA.

A sector will

qualify for development once 70% of the developable land in that
particular sector is pooled.
(b) to (d): DDA has intimated that the proposal to declare 14
villages (part) falling in Zone P-l including Khera Kalan (part) and
Khera Khurd (part) as Urban under Section 507 of Delhi Municipal
Corporation Act, 1957 and as Development area under Section 12 of
Delhi Development Act, 1957 has been referred to North Delhi
Municipal Corporation (Nr. DMC) and the Government of National
Capital Territory of Delhi {(GNCTD), respectively on 08.08.2018,
followed by reminder on

L —

after completion of this process it wili consider the names of these

14 villages for partlclpa_tlgn in LPP.

(e) & (f): No, Sir.

01.01.2019.

The matter is under

P consideration of Nr.DMC and GNCTD, as _33_9_-!; no fixed timeframe for

completion of the process can be given. I!!!A‘has informed that

e ——
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;Lu MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA
UNSTARRED QUESTION No, 721
TO BE ANSWERED ON NOVEMBER 21, 2019

DELHI LAND POOLING POLICY
NO. 721. SHRI JANARDAN SINGH SIGRIWAL:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to state:

(a) the details of applications received in single window system under Land
Pooling Policy (LPP) and the action taken thereon, till date, zone-wise;

(b) whether the Government has completed the process to include more villages,

particularly 14 villages In Zone P1 including Khera Kalan and Khera Khurd
that were included in Narela Sub City Plan, under the Land Pooling Policy and
If so, the details and present status thereof and if not, the reasons therefor;

(c) the measures being taken by the Government to include the sald villages
indicating the time frame fixed for completing the process; and

(d) whether the Government proposes to give provisional permission for

construction to land owner in time bound manner under the Policy and if so,
the details thereof?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEP SINGH PURI)

(a) DDA has informed that as on 06.09.2018 (last date for receipt of
applications), a total of 6,071 applications have been received on the web-portal
through which 6,409.60 Hactare of land has been registered for

illﬁ'
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expression of willingness to participate in Land Pooling Policy (LPP). The zone
wise details are as follows:

Zone Number of | Land |
applications | registered (in
received. Hectares)
K- 166 231
L 1,154 1,659
N 3,420 3,269
P-Il 1,330 1,247
1 3.6 |
| Total 6,071 6,409.60

These applications are being scrutinized and mapping of pooled land on GIS
platform has been undertaken by DDA to ascertain the eligibility of sectors,

(b) & (c) DDA has intimated that the proposal to declare 14 villages (part) falling
in Zone P-l including Khera Kalan (part) and Khera Khurd (part) as Urban under
Section 507 of Delhi Municipal Corporation Act, 1857 and as Development area
under Section 12 of Delhi Development Act, 1957 has been referred to North
Delhi Municipal Corporation (Nr. DMC) and the Government of National Capital
Territory of Delhi (GNCTD), respectively on 08.08.2018. The matter is under
consideration of Nr.DMG and GNCTD, as such no fixed timeframe for completion
ﬂe process can be given. DDA has informed that a aftor completion of this
i process it will consider the names of these 14 villages for participation in LPP,

-—

e ——

(d) No, Sir.
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- GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AF FAIﬁS
LOK SABHA

UNSTARRED QUESTION NO. 2862
TO BE ANSWERED ON DECEMBER 05, 2019
URBANISATION OF VILLAGES OF DELHI
NO. 2862 SHRI JANARDAN SINGH SIGRIWAL:

Will the Minster of HOUSING AND URBAN AFFAIRS be pleased
to state:

(a) whether the Government/ North MCD has urbanised 33 villages
decided to grant ownership right to people in unauthorized
colonles in the region and if so, the details thereof indicating

the name of villages and the benefits likely to be occur
therefrom;

(b) whether the sald move would also effect/ expedite the work
relating to Land Pooling Policy and If so, the details thereof;

{e) whether Khera Khurd and Khera Kalan villages are included in
the said urbanisation process and declared development area
and if so, the details thereof; and

{(d) the time by which the Land Pooling process is likely to be
completed in the entire P1 Zone including the said villages?
ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEP SINGH PURI)
{a): Government of National Capital Territory of Delhi (GNCTD)

--.zf-
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vide Notification No. F7(128)/DLB/2019/000580156/14600-15
dated 20" November, 2019 has notified 79 villages including
31 villages of Neorth Delhi Municipal Corporation (NDMC) as
Urban Areas. Further, the Government has decided to
confer/ recognize ownership or transfer/mortgage rights to
the residents of 1,731 unauthorised colonies, several of
which fail in the area of North Delhi Municipal Corporation.

(b)to(d): ( DDA has Iintimated that the proposal to declare 14
villages falling in Zone P-l as ‘Urban’ under Section 507 of
Delhi Municipal Corporation Act, 1957 and as ‘Development
Area’ under Section 12 of Delhi Development Act, 1957 was
referred to North Delhi Municipal Corporation and GNCTD,
respectively, which is a pre-requisite for taking wup
development under the land policy. DDA has informed that
vide GNCTD's notification dated 20.11.2019, the following 07
villages have been declared as ‘Urban’ namely, Mamurpur;
-Narela; Bankner; Holambi Kalan; Khera Kalan; Kureni and
Bhorgarh.

For rest of the seven villages namely, Alipur; Jindpur;
Budhpur Bijapur; Nangli Puna; Siraspur; Khera Khurd and
Iradat Nagar (Naya Bans), DDA is seeking clarification from
GNCTD.

DDA has further informed that the matter for declaration of
these 14 villages as ‘Development Area’ is under
consideration of GNCTD,

e ———————_

fiy - S

Once these villages are notified both as ‘Urban’ and
‘Development Area’, DDA will initiate the process of
preparation of sector delineation plan of land pooling villages
in Zone P-l and portal shall be opened for inviting expression
of willingness for participation in this zone under Land
& Pooling Scheme.
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i i UNSTARRED QUESTION NO, 1222
e TO BE ANSWERED ON DECEMBER 18, 2018

CANCELLATION OF LAND ALLOTMENT

1222, SHRI V. ELUMALAIL:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased
to state: '

{a) Whetherit is a fact that the Government is considering to take
back the lands from organisations and individuals allotted in the
National Capital and in other urban areas In the country for
viclation of conditions on which the land was allotted;

{b) if s0, the detalils thereof;

{c) whether the Govermnment has already Issued notices for
cancellation in this regard; and

(d) if so, the details thereof?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS

{ SHRI HARDEEP SINGH PURI )

(a) To (d) The land owning agencies of the Government (Delhi
Development Authority, Land and Development Office etc.)
have leased out properties to organizations and individuals in
the National Capital and other urban areas in the country with
a set of terms and conditions. These agencies by taking
cognizance of violation of lease terms or non-payment of
Government dues issue notices to lessee to rectify the
violation. The fallure to do so entaills cancellation of lease
deed. This is an ongoing process in lease hold properties
allotted by these agencies. The details of cases where notices

Jﬁvi_taaaﬂ issued are heil:g collected and will be laid on the
table of the House. i
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iy LOK SABHA

-} UNSTARRED QUESTION NO. 3281

4 TO BE ANSWERED ON JANUARY 01, 2019
IRREGULARITIES BY COOOPERATIVE SOCIETIES

No. 3281 SHRI P.K. KUNHALIKUTTY:

Will the Minister OF HOUSING AND URBAN AFFAIRS be
pleased to refer to Unstarred Question No, 3631 answered on
December 11, Eﬂqp and Unstarred Question No. 1492
answered on March 5, 2010 and state: ol

{a) whether it is a fact that it was clearly indicated in the
above mentioned replies that there are numerous perpetrated
frauds committed by the various Group Housing Cooperative
Socleties functioning In Delhi/New Delhi and after the
intervention of the Delhi High Court, CBl had registered 202
regular cases against the sald societies;

(b) if so, whether the Registrar has/had closed his eyes on
the explanation of DCS Act and rules abruptly entertaining the
audit reports of the Societies without its proper scrutiny and
the Society named * Sarva Priya CHBS Limited' is using its
superfluous power while filing the audit report, where
Society’s accounts seemed to be ensembled, which is the
clear violation of Delhi Cooperative Tribunal Decision,
delivered in appeal no. 55 and 56/Z013 DCT and in Arbitration
case no. 116/HB/DR/ARB/2011-12 as well as CIC decision
delivered In case no. CIC/KY/A12016/000783-SA; and

(c) if so, the action being taken In this regard along with the
details of corrective steps being taken by the Government to
check such types of frauds?

ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRYOF HOUSING AND URBAN AFFAIRS
(SHR1 HARDEEP SINGH PURI)

of the house.

/' (a) to (c): The information is being collected and will be laid on tabie
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MINISTRY OF URBAN DEVELOPMENT
S LOK SABHA
UNSTARRED QUESTION NO: 3631
ANSWERED ON:11,12.2009
IRREGULARITIES IN CO -OPERATIVE GROUP HOUSING SOCIETIES
VILAS BABURAO MUTTEMWAR

(a)whether the Government is aware of the imegularities as regards the enrolment of members

and allofment made In the fictitious names ele. committed by the Cooparative Group Housing
Societies; .

(b)if so, whether the involvement of Delhl Development Autharity (DDA) officials i this regard
has also come 1o the notice of the Government;

(c)if so, whether the inquiry conducted in this regard has since been completed;

(d)if so, the detalls of societies/DDA officials found invelved in such irregularitiss and the action
taken/to be taken against them;

{e)whether the Government proposes to allot land to other societies registered with the DDA,

(fithe names of the registered socleties which are yet 1o be allotted land; and

(g)the time by which the land is proposed to be allotted to all the socleties?
Will the Minister of URBAN DEVELOPMENT be pleased to state:-
ANSWER
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THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT (SHRI SAUGATA
ROY) :
)
{a):Yes, Madam.

(b):Yes, Madam.

(c)&(d): DDA has intimated that the Central Bureau of Investigation found 6(six) officials [one
Deputy Director (since retired), two Assistant Directors. one Assistant & two Lower Division
Clerks] of DDA involved in Irregularities in respect of 10(ten) Cooperative Group Housing Sacieties
(CGHS) namely (i) Pride CGHS Limited, (ii) Mansarover CGHS, (iil) Syreas CGHS Limited, (iv)
Shri Sanmati CGHS Limited, (v) Lokvit CGHS Limited, (vi) Mauhhmar Vaish CGHS Limited, (vil)
Maharani Avanti Bai CGHS Limited, {vill) Saptarni CGHS, (Ix) Raman Vihar CGHS Limited, (x)

Sea Show CGHS. Major penalty proceedings have been initiated against the Deputy Director, =
two Assistant Directors and the Assistant. Prosecution sanction has been issued in respect of one
Lower Division Clerk while the other has been exonerated,

(e):DDA has informed that it aliots land to the societies, subject to availability of land, and based
on the recommendations of Registrar Cooperative Societies (RCS), Government of National
Capital Territory of Delhi, on the basis of their senlority, eligibility, registration number etc.

(f): The information is being collected.

{g):In view of shortage of land, the number of socleties for allotment of land being large and ather
administrative issues involved, no time frame can be fixed for allotment of land to all the socisties.

le)
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MINISTRY OF URBAN DEVELOPMENT
e LOK SABHA
UNSTARRED QUESTION NO: 1492
ANSWERED ON:05.03.2010
IRREGULARITIES IN CGHE
VILAS BABURAD MUTTEMWAR

to reply given to Unstared Question Mo. 3831 on December 11, 2008 regarding the Iragularitias
in Co-operative Group Housing Societies and state:

{a) whether the Inguiry In all the Cooperative Group Housing Sccisties (CGHS) In the matter of
iregularities has since been completed,

(b) if so, whether all the CGHS have since been Iinformed about the irregularities and the

corrective measures required to be taken by them and the action taken by the Registrar, CGHS
against such saclelles;

() whether some of the socisties allotted flats o their members without ebtaining the formal
approval from the Registrar of Cooperative Group Housing Socisfies;

(d) if s0, the details thereof,

(g) the names of the socleties awaiting the approval of the Registrar, CGHS for allotment of flats to
their members; and

(f) the names of the socleties in order of thelr senlority awalting allotment of land by the Defhl
Development Authority?

Will the Minister of URBAN DEVELOPMENT be pleased to state:-

ANSWER
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MINISTER OF THE STATE IN THE MINISTRY OF URBAN DEVELOPMENT [SHRI SAUGATA
ROY)

5]
(a): The Central Bureau of Investigation (CBI) has informed that inquiries in respect of all the Co-
pperative Group Housing Societies (CGHS) referred 1o by the High Court of Delhi have been
completed. '

{b): CBI has further informed that upan completion of inquines, 202 regular cases were "
registered. In 197 cases, chargesheets have been filed and 5 cases have been closed. Copies of
the chargesheet, wherever called for, have been supplied to the Registrar of Co-operative

Societies (RCS). CBI has further informed that the RCS has been informed regarding those

CGHE, where cases have not been registered, and where further action was reguired to be taken

by that office.

The RCS has intimated that in compliance of the direction of the High Court dated 25.8.08 in the
matter of Yogiraj Krishna Vs, DDA and Others, the cases for draw of lots are processed subject 1o

the findings of CBI.

(c) & (d): The RCS has further intimated that as per the media report/information obtained from
the societies themselves, 11 socleties are reporied to have allotted flats to their members without
its approval, and that complaints have been filed with the police against these eleven socigties,
viz, IDC CGHS, Baroda House CGHS, Janaksar

CGHS, Shri New Anamika CGHS, Sapna Ghar CGHS, The Crown CGHS, Appu Enclave CGHS,
Sapta Pami CGHS, Navel Tech Officers CGHS, Sant Sunder Das CGHS and Bharat Jagriti
CGHS.

(e): A list containing the names of 37 societies furnished by RCS, awaiting approval of RCS is
Annexed.

(f): DDA has stated that it allots land to the Societies cleared by the RCS subject to thelr senlority,
eligibility and availability of land, and that as per the available records, no society is awaiting the
allatment of land at present.
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GOVERNMENT OF INDIA i
MINISTRY OF HOUSING AND URBAN AFFAIRS

LOK SABHA

UNSTARRED QUESTION NO. 4384
TO BE ANSWERED ON JANUARY 08, 2019

NGOS IN ANIMAL WELFARE

No. 4384. DR. HEENA VIJAYKUMAR GAVIT:
SHRI MOHITE PATIL VIJAYSINH SHANKARRAO:
SHRI DHANANJAY MAHADIK:
SHRI SATAV RAJEEV:
SHRIMATI SUPRIYA SULE:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased
to state:

(a) the number and names of animal welfare NGOs registered as
Socleties/Trusts/VO (Voluntary Organisations)/Charitable
Organisations allotted or rented land/premises/built-up
space/shops by the DDA for carrying out animal
reliefirehabilitation work or associated activity related to stray
and distressed animals in Delhi;

(b) whether DDA has factored or ensured and enforced strict
adherence to maintenance of civic hygiene and environmental
conditions on the tenant NGOs to prevent outbreak of vector or
other contagious communicable diseases from these shelters in
the terms and conditions governing the rentalllease of such
space to these  NGOs/Societies/Trusts/VO  (Voluntary

Organisations)/Charitable Organisations and if so, the details
thereof;

(e} whether any regular monitoring to ensure cleanliness or safe

human environmental conditions Is/or has been undertaken by
DDA, if so, the details thereof and if not, the reasons therefor;
and '

(d) whether any organisations failing to maintain safe human/civie
environmental standards have been penalized, if so, the details
thereof and if not, the reasons therefor?
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ANSWER At

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS

( SHRI HARDEEP SINGH PURI )

(a) To (d) Information is being collected and laid on the Table of
— m—— -\”*’—N‘)
the House.
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COVERNMENT OF INDIA A P Pe_mcnfaﬂ -XIX.

MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA
UNSTARRED QUESTION No. 2074
TO BE ANSWERED ON JULY 04, 2019

RANK OF CITIES

No. 2074. DR. SHASHI THARCQOR:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to
state !

{a)the list of indicators used to rank cities under the Ease of Living
Index;

(b)whether deliberations were held for choosing these indicators and
their weight under the Ease of Living Index and if so, the details
thereof and if not, the reasons therefor;

(c)whether the Government has reviewed any of the indicators and
their weight in the Ease of Living Index recently and if so, the
details thereof;

(d) whether any city has falled to submit or has submitted incomplete
data for any of the indicators and If so, the details thereof; and

(e)whether the Government has taken any steps te encourage cities to
generate data for all the Iindicators in the Index and if so, the details
thereof and if not, the reasons therefor?

ANSWER

L
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEP SINGH PURI)

(a): The list of indicators for ranking cities under the Ease of Living
Index 2019 is attached at Annex.
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(b) & (c) : The Assessment Framework for Ease of Living (EoL) 2019 has
been adopted after several rounds of consultations with municipalities,
academicians, experts, stakeholder Ministries/Departments and other
key stakeholders. Further, several informal discussions were held with
practitioners and experts. The Assessment Framework was shared with
NITI Aayog for their inputs. In addition, consultations were held with
stakeholders Ministries /| Departments to better understand availability of
data under their respective domains v/is. health, education, economy,
crime, pollution, power efc. These Ministries / Departments were
requested to nominate a nodal person for this exercise. Moreover, draft
indicators were also shared with the Ministry of Human Resource
Development, Ministry of Health & Family Welfare, Ministry of Finance,
Ministry of Power and Central Pollution Contrel Board for their
inputsifeedback. A consultation was held with sector experts, municipal
commissioners, academicians and other stakeholders in the Ministry to
discuss the indicator framework and methodology for Eol 2019 to
develop a comprehensive and robust strategy going forward. The Ministry
also requested comments from all participating cities on draft set of
indicators for evaluation of EolL.

~
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Based on deliberations and consultations, the indicators and their
weights were reviewed by the Ministry, and the Assessment Framework
has heen updated accordingly. Indicators and weightage for Ease of
Living 2018 is available in the methoedology document available online at
- https:/easeofliving.niua.org/assets/upload/pdfs/ease-of-living-
methodology.pdf. Indicators and weightage for Ease of Living 2019 is
available online at https://smartnet.niua.org/eol19pdifEOL-2019-
Completed-Version.pdf

(d): The process of data collection is ongoing. \

(e): The Ministry has taken steps to encourage cities to generate data
for all the indicators in the index through four regional workshops. A
central help desk has also been set up in the Ministry to assist the cities.
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LSUQ No. 2074 Ease of Living Index

&

Annex

indicators

1.1.2. Literacy Rate

1.1.3. Pupll-Teacher Ratio at the Primary Level

1.1.4, Drop Out Rate at Primary Lovel

1.1.5. Pupil-Teacher Ratio at the Upper-Primary Level
1.1.6. Drop Out Rate at the Upper-Primary Level
1.1.7. Percentage of schools with access to digital education
1.1.8. Percentage of Professionally Trained Teachers
9 | 1.1.9. Nation Achievement Survey Score

10 | 1.2.1. Household expenditure on health

11 | 1.2.2. Avallability of healthcare professionals

12 | 1.2.3. Accredited public health facilities

13 | 1.2.4. Availability of Hospital Beds

14 1.2.5. Prevalence of diseases

15 | 1.3.1. Households with electrical connections

16 | 1.3.2. Average length of electrical interruptions

17 | 1.3.3. Beneficiaries Under PMAY

18 | 1.3.4. Slum Population

19 | 1.4.1. Deviation of total water supplied from service-level
benchmark

20 | 1.4.2. Households with piped water supply

21 [ 1.4.3. Swachh Survekshan score

22 | 1.4.4, Amount of waste water treated

0~ ||| =

23 1.4.5, Households connected to sewerage network
24 | 1.5.1. Availability of public transport
25 | 1.5.2. Transport related fatalities
26 | 1.5.3. Road Infrastructure
27  1.6.1. Prevalence of Viclent Crime
28  1.6.2. Extent of crime recorded against women
29 | 1.6.3, Extent of crime recorded against children
| 30 | 1.6.4. Extent of crime recorded against elderly
31 | 1.7.1. Average share of the total area of citles that is open
space for public use _
32 | 1.7.2. Avallability of: a. Music, Dance and Drama Centre; b.

Parks; c. Recreational Club

d. Restaurants; e. Cinema Halls
33 | 2.1.1. Traded Clusters

34 | 2.2.1. Cluster Strength

| 35| 2.2.2. Credit Availability

36 | 2.2.3. Number of Incukation Centres / Skill Development centres | |
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Indicators

37

2.3.1. inequality Index based on consumption expenditure

38

3.1.1. Water Quality

39

3.1.2. Total Tree Cover

3.1.3. Households using clean fuel for cooking

41

3.1.4.

Hazardous waste generation

3.1 .5.

Air quality index

3.2.1.

Availability of Green Spaces

3.2.2.

Does the city incentivise green buildings? (Y/N)

3.2.2.

Green Buildings

a|&|RIG|N

3.3.1.

Energy Requirement vs Energy Supplied

47

3.3.2.

Energy generated from renewa. .e sources

3.3.3.

Number of Energy Parks

49

3.4.1.

Has the city implemented local disaster reduction

strategies? (Y/N)

50

3.4.2.

Number of Deaths due to disasters

LS 22
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MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA
UNSTARRED QUESTION NO. 2177
TO BE ANSWERED ON JULY 4, 2019
DRONES’ ROLE TO CHECK ILLEGAL OCCUPATION OF LAND

No. 2177. SHRIMATI RAMA DEVI:

SHRI GIRIDHARI YADAV:
Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to
state:

(a) whether the Government is aware that Drones can
play any role in checking illegal occupation of land
and demarcation of unauthorized colonies;

(b) if so, the detalls thereof;

(e) whether the Government proposes to use drones to
check illegal occupation of land and demarcation of
unauthorized colonies;

(d) i so, the details thereof; and

(e) if not, the reasons therefor and reaction of the
Government thereto?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHR1 HARDEEP SINGH PURI)

(a) to (e): Yes, Sir. However, the use of Drone Technology is
at a nascent stage and the competence and
1 secalability of the capacities of agencies offering /

| these services is yet to be assessed. /
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STARRED QUESTION NO. 465
TO BE ANSWERED ON JULY 25, 2019

AFFORDABLE HOUSING PROJECTS/SCHEMES

NO. *465 DR. HEENA GAVIT:
SHRI SELVAM G.:

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased
to state; K

(a) the details of affordable housingprojects/schemes being
implemented in thecountry along with the funds allocated/spent
thereunder since their launch;

(b) whether the Government hasidentified land for developing
affordablehousing in the country and if so, the detailsthereof;

(e) whether the Government hasdecided to use huge land parcels
belongingto sick and closing Public Sector Enterprises(PSEs) for
affordable housing schemes andformulated any policy in this regard
andif so, the details thereof;

(d) whether the Government hasidentified PSEs and places
forimplementation of these projects and If so,the details thereof;
and

(e} whether proper revenue model,process, bidding criteria, etc.
have beenfirmed up in this regard and if so, the detailsthereof along
with the other steps taken/being taken by the Government to
developand construct affordable housing in a timebound manner?

ANSWER

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS !
(SHRI HARDEEP SINGH PURI)
(a) to (e): A statementis laid on the Table of the House.
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STATEMENT REFERRED TO IN THE LOK SABHA
STARREDQUESTION NO. 465*DUE FOR 25.07.2019 REGARDING o=
“AFFORDABLE HOUSING PROJECTS/SCHEMES”

(a)& (b): Ministry of Housing and Urban Affairs (MoHUA) is
implementing Pradhan Mantri Awas Yojana (Urban)
[PMAY(U)]since25.06.2015 for providing assistance to States/Union
Territories (UTs)inaddressing the housing requirement in urban
areas.Based on the project proposals received from States/UTs,
total 83,68,861 houses have so far been sanctioned under the
Scheme; out of this, 49,54,357 are at various stages of construction
and 26,13,799 are completed.Central assistance of Rs. 1,30,293
crore has been sanctioned and Rs. 51,550 crore has been reloased

so far.

Land and colonization are State subjects. Identification of land&
beneficiariesand formulation of project proposals under the
PMAY(U) are done by States/ UTs.Central Government provides

different levels of financial assistance under following four verticals

of the Scheme:
F S. Vertical Central Assistance per house
No.
1. | In-situ Sium | Rs. 1.00 lakh
Redevelopment (ISSR) B
2. |Credit Linked Subsidy  Interest subsidy of 6.5%, 4% and 3% on |
Scheme (CLSS) loan amounts upto Rs. 6 lakh, Rs. 9 lakh
and Rs. 12 lakh for beneficiaries
belonging to EWS/LIG, MIG-I and MIG-II
categories respectively
3. |Affordable Housing In | Rs. 1.50 lakh |
Partnership (AHF) ,
' 4. | Beneficiary-led Individual | Rs. 1.50 lakh
o [ house construction/
F I enhancements (BLC) ]
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r (c) to (e): Yes, Sir. Department of Public Enterprises (DPE),
Government of India has issued guidelines on time bound closure of
sick/loss making Central Public Sector Enterprises (CPSEs) and
disposal of movable and immovable assets. As per the guidelines, a
Land Management Agency (LMA) shall benominated by the
administrative Ministry/Department/Board of the CPSE under closure
to manage, maintain and assist In disposal of land. So far,
/ following four CPSEs have appointed MNational Buildings
Construction Corporation Ltd. (NBCC) as LMA and have requested to
check their land parcels for affordable housing:
i. Indian Drugs and Pharmaceuticals Limited
ii. Bharat Wagon and Engineering Company Limited
lii, HMT Watches Limited
iv. Blecco Lawrie Limited

The mechanism to utilize land parcels of sick/closing CPSEs is
\'h.___ P
under consideratiomy——___——

In order to develop and construct affordable housing in a time bound
manner, the Government has taken the following steps:

< All States/UTs have been requested to get project proposals of
their remaining demand of houses under PMAY(U) sanctioned
by December, 2019.

% A National Urban Housing Fund (NUHF) has been created for
providing extra budgetary resources for the PMAY{U).

%+ Global Housing Technology Challenge-India (GHTC-India) was
held in March-2019 to identify globally best available alternate
technologles and six of them are being selected for Light
House Projects (LHPs) as live laboratories In six different
States.

< Schedule of Rates (SoRs) have been issued for 16 altemate
technologies available within the country and nearly 13 lakh
houses are being constructed using these technologies.

* Ministry regularly monitors progress of the Mission through
periodic review meetings, video-conferences and field visits.

AHEAN




SHRI HARDEEP SINGH PURI: Sir, | would like to take this opportunity to pay
my respect and express my appreciation for the very valuahle comments that
have been forthcoming from the hon. Members.

1858 hours (Hon. Speaker in the Chair)

Despite the latenass of the hour, the number of participants that we have
had in this very rich discussion and the substantive points that have been made,
all lead me to one conclusion that apart from one or two hon. Members, one or
two exceptions, the House, both Individually and collectively, has widely
welcomed the proposed amendments. Having said that, | also want to submit,
through you, Sir, that some of the comments which have been made are the
comments with which | can agree, including those forthcoming from the hon.
Members from the Opposition. But | think, those comments have been made
because the provisions of the Bill and the prevailing practise, including personal
experiences, are not fully understood. So, | will take this opportunity to respond
to each one of the comments made, and | seek your indulgence In it. | know, you
have been extremely gracious with the time that you allot to us.

Therefore, et me start by naming the hon. Members who have
participated In this discussion — Shri Adhir Ranjan Chowdhury, Shri Parvesh
Sahib Singh Verma, Shri Kalyan Banerjee, Shri Kanumuru Raghurama
Krishnaraju, Shri Pinaki Misra, Shri Nama Nageswara Rao, Shrimati Supriya
Sadanand Sule, Shri Rajendra Dhedya Gavit, Shri Janardan Singh Sigriwal, Shri
Ram Mohan Naidu Kinjarapu, Shr Shankar Lalwanl, Shri N.K. Premachandran,
and Shri Rajiv Pratap Rudy.

(1900/KKD/YSH)

Sir, let me start with the hon. Member Shri Adhir Ranjan Chowdhury, who
has welcomed the thrust of the amendments. But then, he proceeded to say
that the Bill does not quantify the damages payable. My first submission, not
only to the hon. Member but also fo others, who have raised this peint, is that
the Bill does not need to quantify the damages. It is because the damages are
quantified elsewhere. There is an Office Memorandum which clearly spells out
the types of accommodation and the rates at which damages are to be charged.
SHRI PINAKI MISRA (PURI): They are too low.

SHRI HARDEEP SINGH PURI: | am coming to that peint precisely.
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If you look at the figures cited in this Office Memorandum -- and the one,
which is currently operative is dated 7" September, 2016,well before | became
a Minister; in fact a year before that — my first reaction, when | saw this Office
Memorandum, was precisely the point the hon. Member, Shri Pinaki Misra
makes. What happens is that if you have a low base level, and If you are paying
a rent - | would say hypothetically if Rs. 100 a menth or let us say even Rs.
1,000 a month — and then, you are charged 40 times or 120 times, then the
amount payable is significantly lower than what you would pay for
accommodation of that quality in the market. So, tbat point is well taken.

However, there are safeguards. If the hon, Members do not pay, then
before an election, they have to come to the Directorate of Estates to seek 'no
objection’. Otherwige, they canneot go and file their nomination papers, and that
is where some corrective comes. Bul that is rather late in the day. But | take the
point and | want to tell the hon. Members that on my own, | have been saying
that this Office Memorandum should be addressed. One of the ways it will be
addrassed is through the amendment, which is coming in now. But | think, we
may need to look at this. This is something that | would examine as we go long,
after this Amendment Bill is passed.

Shri Adhir Ranjan Chowdhury also raised one or two other points. He
said that the notice is after the extension period. Absolutely, yes. But let me
make another submission. There is a system of Public Premises Eviction Act
on which notices are Issusd. Various hon. Members have spoken about the
notice period. Shri N.K. Premachandran, if | may be allowed to jump the queue
a bit, said why three days' notice period is there; why not 30 days? That is
precisely my point. One other hon. Member said that this is draconian. In fact,
itis intended to be less so. The then Government of the day and | am not naming
a party, in 1994 brought in an amendment, which did not have even a three-day
period. So, when my attention was drawn to this, the legal team said that we
should follow the example of 1994, But | submitted then, 'No. We have o give
an opportunity and that opportunity must resonate in natural justice, Peopls
must be provided the opportunity.' Now, when we had a seven days’ notice
period, we ended up people taking us into litigation for 10 years. Ten years is
the amount of period.

The issue here is not three years or three days or seven days. The issue
here is different. That three days' notice period will be given only after the
Director of Estates has satisfied himself or hersell that all other margins of
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persuasion have been exhausted and that the party concerned is not, Let me
give you the example of the current situation, The Lok Sabha Election Results
were declared on 23 May. Strictly speaking, on 25" June, all hon, Members
should have vacated. We did not issue a notice to any one of them. We are
now past 25" July, Now, routine notices have started going. All these Acts or all
these powers are exercised In the most humane way. The 1994 example was

actually draconian, and we deviated from that.

Now, | come to the examples cited by various hon. Members. One hon,
Member said that he has pent-up fury, and he wants to ventilate that. | deeply
appreciate that becauss it gives me an opportunity to try and place on the record
of the House what the real situation is.

When an accommodation is allotted on vacation basis, let us say, | Issue
a nolice to Shri Rajiv Rudy.

(1905/RP/IRPS)

| dic not in his case; | could have. That is a separste issue, We will come
to that in a minute. |think, the House is a great opportunity for us to make a few
statemonts. Let me explain, Itis a hypothetical example. | do not mean him.
SHRI RAJIV PRATAP RUDY (SARAN): | think, it is a hypothatical example.
SHRI HARDEEP SINGH PURL: It is a hypothetical example but you can draw
inferences from there also.

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF
NORTH EASTERN REGION, MINISTER OF STATE IN THE PRIME
MINISTER'S OFFICE, MINISTER OF STATE IN THE MINISTRY OF
PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS, MINISTER OF
STATE IN THE DEPARTMENT OF ATOMIC ENERGY AND MINISTER OF
STATE IN THE DEPARTMENT OF SPACE (DR. JITENDRA SINGH): The nams
is fictitious.

SHRI HARDEEP SINGH PURI: The name is fictitious. Let me explain. Itis very
gasy to get up in the House and start making suggestions. | will try and play the
same hypothetical game. If a type-VIl accommaodation, which is with some
Members, is sought to be allofted by us o another hon. Member, we do not
expect the person, who s in present occupation, to vacate It till an alternative
house has bean allotted to that Member. Now, in the case of Shri Adhir Ranjan
Chowdhury, it seems what happened is that the C-| accommaodation, which must
have begen type-\V| — it Is because earlier he was in a type-VIl accommodation —
was set to be free but when the hon, Member went there, it was not the case, |
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think, there is a slip up. And | try to ensure, as a Minister, that no such slip up
takes place these days. In fact, | personally menitored this along with my team
of officials. '

SHR! ADHIR RANJAN CHOWDHURY (BAHARAMPURY): Sir, | have the highest
regard for you but believe me | was forced to stay outside.

SHRI HARDEEP SINGH PURI: | totally appreciate that and | would be willing to
sit down with you. | would be willing to listen to the exact narmration of events
which you have given along with dates. If you have been charged something,
which | think is unreasonable, | assure this House that | will personally move a
Note to the Cabinat Committee on Accommodation that those charges should
be restituted. You should get them back. If this is the case, we will sit down with
my team of officials. Itis because we need to ensure that representatives of the
people who come for representing the sovereignty of the people are given a fair
share here. So, | can assure you on that.

SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPURY): Sir, my image was
tamished due lo that.

SHR| HARDEEP SINGH PURIL: At least, | have developed a thick skin and a
sense of humour. | will sit down with you,

Some hon. Members have ralsed some personal issues. | am going to
skip those but | wanted to make this point that anybody, who has any personal
grievance on any issue, please feel free to come to me. We will look at them.
Those are not policy Issues. Those are not issues which are germane to the
consideration of this Bl

Shri Parvesh Sahib Singh Verma mentioned many Instances when senior
leaders of my Parly, of which | am a proud member, vacated their
accommodations immediately when the results were being declared or when the
circumstances led to accommodation being no longer warranted.

| was delighted that Supriya ji mentioned the tradition in Maharashtra. |
associate very closely with that State for reasons which, | think, many of you
know. | think, those are the highest traditions. But the culture of impunity in
which we have been operaling seems to be thal once you have got an
accommodation, ST T, 3T FRT §9Y TR, & 3T &7 | have also had
people who have come to me and said: ¥ g@fer dehe F2f o & apw /= de
& far o 43 513 $© W 8T The idea is to change some of these things
slowly but surely, Parvesh ji also mentioned the need for establishing a SIT. |
think, that is his proper suggestion. | want to assure him that there is already a
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SIT. That SIT has been formed by the Government. Somebody has encouraged
it. It operates under the DDA, It Inoks at encroachment of hundreds of square
metres or kilometres of public property and It files a report before the court.

| also want fo take this opportunity to jump again a little to mention the
coverage of the Act. Some questions were asked: "Does it apply to Government
servants only?" We are dealing with two separate issues here. One Is the Public
Premises (Eviction of Unauthorised Occupants) Act of 1971. This applies to all
public premises. But the amendment that we are bringing in tnday; applies only
to residential accommodation occupied by the Govemment officers, the
Members of Parliament, etc,

(1910/RCP/RAJ)

An issue was ralsed, insofar as the Judiclery Is concerned, whether any
judicial disrespect is meant, Absclutely none, Hon, members of the courts also
occupy accommodation but they manage that themselves, | have not come
across a single case where a retired Judge of the High Court or the Apex Court
decides to stay in the accommodation. Itis because, they manage itthemselves.
As soon as one His Lordship or Her Lordship vacates, it is allotted by them. It
does not come to us. | want the record to very carefully reflect this.

Now, | come fo the issue raised by Shri Kalyan Banerjee. In the spirit of

' cooperative agreement that we have around this Table, | wish | could say that1

agree with what he is saying. But | disagree with almost everything that he has
sald, It Is not because | disagree with him — and | want to look through you 1o
him - not that he is any less atiractive a proposition to look at, but the issue here
Is, we must get our facts right. Something was said about Gazstte, whether the
Estate Officers are gazetted. | want to assure the hon. Member that they are
gazetted, their names are gazetted. ...(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPURY): | have not said that,

SHRI HARDEEP SINGH PURL: The hon, Member said that, We looked around,
who are the officers. | can give you the namas.

SHRI KALYAN BANERJEE (SREERAMPURY): No, | have not said that,

SHRI HARDEEP SINGH PURI; All right. If not, with my limited understanding, |
may not have ...(Inferrupfions)

SHRI KALY AN BANERJEE (SREERAMPURY): | have sald, Gazelte notification
-has not been made in some cases.

SHRI HARDEEP SINGH PURL: All right. | do not need lo speak 1o the hon.
Mambear, | can always send them copies of the Gazette nofification. So, this is

1€
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not correct. But what | disagree with most vehemently is that he tried to criticise
public officials, Government servants who are not in a position to defend
themselves in this House. What is he talking about? He is talking about his own
experience as a part of the House Committee along with another hon. Member.
He said — and | take serious objaction to this — those people were in illegal
occupation because of my officers. First of all, let us get our record straight.
Who gives accommodation to the hon. Members? Is it the Ministry of Urban
Development? Is it the Directorate of Estates which gives accommodation to the
Members of Parllament? Question is approprigte; answer is 'NO’. This
accommodation is granted by the Chairman of the House Committee. In the
previous House Committee, it was Shri Suresh Angadi. Now, itis Shri C.R. Patil
in the case of the Lok Sabha and Shri Om Prakash Mathur in the case of the
Rajya Sabha.

it Is very easy to be critical, hon. Speaker, but let me explain one very
basic thing.

T STEAET : FeH1T 41 S, Q-0 T & AR Y R e ey o gy o

B & WIET, 3 &9 1 T Ur i)

SHRI HARDEEP SINGH PURI: | do not think officers who are not in a position
" to defend themselves ..(Interruptions) | am willing to enter into a public debate

on that. | will defend my officers. That is a tradition to which | belong.

Now we come to the issue of damages. | have already said that damages
are quantified. A point was made by han. Member Shri Pinaki Misra whether we
are carrying out a survey and routine checks.

AT e : T 7 7o faret ot el o o B

SHRI HARDEEP SINGH PURI Let me explain that we are carrying out the

checks all the time. We know when somebody is in illegal occupation, but if we

have a situation that an hon. Member to whom a house has been allotted, that

hon. Member has invited someone else to do, we will do that,

ATy e : RAdes ¥ BE e e

- (EEEE)

WG SeTE @ 5 ol gge foler ¥ anget e Rar

WA A : 39 U e W) e i R anet o fEge § SR g E A
+ 1Y T S 9 F &, TE U-Ua Gior o ST & 9T
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T e TV & o e g et @ urive i g
S ATAIG TSV ;)
AT aree : e R ael faaw T o
T STEOE : FEYTW St B U A Aer o
SHRI KALYAN BANERJEE (SREERAMPUR]): Sir, whatever | had said,
Meghwal sahib was the Chairman of the House Committee at that
time...(Interruptions) :
| .mmmmmmmmmammam

o

SHRI KALYAN BANERJEE (SREERAMPUR) Bring the record and see what
was the answer of your officers and what was the answer of the Judicial
Secretary, At that lime, Meghwal sahib was the Chairman of the House
Committes, not any ather person.

(1915/IND/SMN)
| W STETST : TR S, ST et e & Y 8, aﬁﬁmréfrmaﬂwm

de

Wmmﬁmwm =t m
RIS, 32 et & Feldifthene=y 8 8 st oft & v aee & ol i R

T e 8, Forai R e aw o (o R #, T < qrder 2 R dpei B
4t I 9 a1 e e g R ot €, o P e A o g &
T E oW J 9l oece # ¥ Reel H o v ol A o 4 v e el e
#ﬂ@mmﬁﬁﬁmwmmﬁmﬂmmﬁﬁaﬁ%mw
TR TR A pa S HE BT &, SRS A R i Ry g
87t ITofter STy YT (WIRT): HAR e Sl qg g o Al %6 & ok et o
T @Y 9 B

| HARDEER SINGH PURI : Sir, | am very happy to be smiling and
conciuding but there are two comments which | need to make. | will provide this
clarification, =T férsm oit = @e fF #7 ver ovex ‘gevfen soae a1 ¢ awg
§e ¥ FIEL 1 I78I7 Ber i ‘despicable’ 916 FEIHTE @Al 9IfRY 2 Hergy, 84 45
HieT U @i drne ¥, Recavedt o wie By #) 987 @ Fawr aed of X el A o
Fe=T BT & o feeft Bt ey oft 24 2t €, & o ST & 5 | encourage you.
o RS TR gTEes e 6 T erres ot &, A 7 8 oy i
go and bamb the hell out of the countey. T FE & to use all means necessary.
oy o weh wmeeT 2 R B e o famn, i T T R0 1 S e
e + e i wvant qemt Bt Se R Rt &1 F Fam T g fF dew

1o

|




31.07.2019 ShiHch

e

TS T G (ST 77199 B U 15416 el & e 21 Rt g wwer |

3081 ¥, T & e wor &, SRR & R TR 71 | am ot carrying the )

figure.
it IR o = (AevrR): ST oft, s o e &Y e @t & e o e
et 1 1S AfSeer SAVGIET 81 AR IS SIET o W&, o 1 GG qG @1 BIg
" &7
sft wxdi e ot :  anwen Rramer R wrea & & die o ot e wad
% ggor fapat i B S H Sarevwr R, S 23 5 9 e 7 Refee smn, g at
wer o 8 R o7 andt of g et @ <E §) ondt ar g Sy g e € e e
B, FTuet &) et R e e § & Afswe Fendt ok ARl o
e &t grreelelt & way ofty Geft e anelt & o 39 BN T ot e
were iRy o & b 0 B9 o o0 aee 9 fora w2 SsifRae e & 1904
W g3 off, 79 O geirie & o 9 W 91 o, e § il @ e ust ega
Hive TIs & 3R 8P TR & grtiie 2T
I 3 : WifRaT oease, st Jmalt ol
SyereiT et oY (7S fwei): areaer oft, snvan vty miRy F et S S m A
T T Tt & ¥ 4 erew fonie @ 8, e anfiad o forle w1t amer &
el witor el T AT o STaRi § e 81 # R, P90 &7 U §) 9w Rawa 8
W R anftR & st &) ol § @R o eEe-l e gon &1 and) Sl
frerde T § a1 ad! e ST 81 TE 37T &% Igu-1ll aT eRy-IV T8 § W
£ zwfore & vfaReT tomise # &) 987 3 U (agT SR1 431 ofd § 3K ol &
Tl o T @ wer o Repele ¥ o gud e oW § e B
At fireher Pt 7€ off, ST TTac]E SH® W4 e S a1l 81T 8, T anftR
e Arfeser dony £ AR St o R s § § 56 o & v o Ry wer
=TEch & & R ST o e e oot S iR afiv oeE S dend &t
TeprmTS e il 89 B ailv wvei ofR Caver S a9 9T &, o1 e & Areas € u
T YT AT e ST gRCHTer S §N s 9 Uiel 81 w8 &, R g an Aol
TreeE < 2, ot e
(1920/MMN/PC)
SHRI HARDEEP SINGH PURI; Hon. Speaker, Sir, other issues were also raised
by hon. Members, including by my distinguished friend, Shri Rajlv Pratap Rudy
who asked about designated housing. | had already given a detailed answer.
Designated accommodation is only meant for certain specified paople. If certain
families choose ta keep on to a house or certain officials do it, I will not subscribe

to that, | assure the House that if some people are utilizing loopholes in the
system to do that, we will move against those people, no matter who they are,




@

whether officials or Members of Parliament, because the requirement of equity
and justice demands thal. So, | am very clear that that will be done.

Hon. Speaker, Sir, | have many more points to make but | realise that
today you want to bring these proceedings to an early conclusion. | will send
written replies to all the questions to which | could not answer. If you want, | will
even circulate them bacause | think we have a good story to tell thém; and also,
it is In the interest of full disclosure and transparency that what we are saying

~ should be made known to all. | will be sending the replies In writing as well.
Thank you, Sir.
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i © GOVERNMENT OF INDIA

g MINISTRY OF HOUSING AND URBAN AFFAIRS
& LOK SABHA

& UNSTARRED QUESTION No. 2953

TO BE ANSWERED ON DECEMBER 05, 2019
REDEVELOPMENT OF LBZ AND CENTRAL VISTA

NO. 2053. SHRI MANISH TEWARK

Will the Minister of HOUSING AND URBAN AFFAIRS be pleased to

state:

(a) whether the Government intends to redevelop Delhi's Lutyens
Bungalow Zone (LBZ) and the Central Vista and if so, the reasons

therefor;
(b) whether the proposal to redevelop Delhl's heritage zone have
implications for Delhi’'s application to become a UNESCO World

Heritage City;

(c) whether the Government conducted or commissioned a State of
Conservation or Heritage Impact Assessment Report (HIA) which
should precede any intervention in a heritage zone;

(d) the provislons which were there in the bid document in order to
safoguard the heritage character of the area to be udavalepml
and the sanctity of the LBZ; and

(e) the total estimated cost for the entire redevelopment?

ANSWER

THE MINISTER OF STATE (INDEFENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEF SINGH PURI)

(a) Yes, Sir. There is a proposal to redevelop the Central Vista area
wherein it is proposed to construct a new additional Parliament
building as well as Common Central Secretariat. The existing
Parliamoent Building was constructed in 1927 and it is over 00
years old. Its existing facilities and amenities are inadequate
to meet the current demand. There is acute shortage of office

space and there are no Individual chambers for Members of

waadfn
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Parliament. The other buildings on the Central Vista were built
after Independencel.e. Krishi Bhawan, Udyog Bhawan etc.
These buildings are more than 50 years old and there is
shortage of working space, parking, amenities and services in
these buildings for efficient office atmosphere. The spread of
Central Government Ministries and Departments in different
locations leads to inefficiency and the problems can be
resolved by developing a Common Central Secretariat.

The Central Vista, which is the main boulevard of Delhi
extending from Rashtrapati Bhawan to India Gate is one of the
most visited places in Delhi, It is used for Republic Day Parade
and various other functions organized in the lawns and green
spaces which showcase the capital to the world. However, it
lacks basic public facllities, amenities and parking. The un-
organized vending and haphazard parking leads to the
congestion and gives a poor public perception. Therefore, there
is a need for upgradation of Central Vista.

(b) There is no proposal for redeveloping of heritage buildings.

(c) No Sir.

(d) There is no proposal of redeveloping the heritage buildings in
the Central Vista.

(e) The cost of redevelopment of Central Vista area i.e. for
cgmmon Central Secretarlat aml new Parliament Building as
1vinrfl‘l as improvement of Central Vista area shall be worked out |

— e

S

after finalization of the proposals.
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GOVERNMENT OF INDIA
MINISTRY OF HOUSING AND URBAN AFFAIRS
LOK SABHA

STARRED QUESTION NO. *349
TO BE ANSWERED ON DECEMBER 12, 2019

USE OF DRONE TECHNOLOGY

NO. “349. SHRIMATI RAMA DEVI:

(a)

(B)

(e)

SHRI GIRIDHARI YADAV:

Will the Minster of HOUSING AND URBAN AFFAIRS be
pleased to state:

whether the Government is using drone technology to
check unauthorized  colonies, prevent illegal
constructions and for demarcation of areas and if so, the
details thereof;

whether the Government is facing problems in adopting
the said technology and If so, the details thereof; and

the efforts made by the Government to address the said 4
problems and the outcome of the said efforts? *

ANSWER N

THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE

MINISTRY OF HOUSING AND URBAN AFFAIRS
(SHRI HARDEEP SINGH PURI)

(a) to (c) A statement is laid on the Table of the House.

oW
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STATEMENT A

STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO. *349 REGARDING “USE OF DRONE TECHNOLOGY"
FOR ANSWER ON DECEMBER 12, 2019

(a)to(c): ‘Land’ and *Colonization’ are State subjects. Therefore, it
is upto the respective State Government to decide about the
process and use of technology including drone technology for
purposes like checking unauthorized colonies, prevent illegal

construction and for demarcation of areas.

Government of National Capital Territory of Delhi (GNCTD) had
informed in January, 2019 that they have got a Drone survey done of
one unauthorised colony namely Vikas Vihar and are exploring
possibility of delineating boundaries of Unauthorized Colonies in
Delhi by using drone based Survey.

Delhi Development Authority (DDA) is in the process of preparing 1
"-_

Mastor Plan 2041 for Delhi. As a part of this process, DDA intends

ta undertake a detailed aircraft / UAV (Unmanned Aeﬂal Vehicle or
h—._'_‘-_._

Drone) captured GIS (Geographic lﬂa‘nﬁmm) mapping of |
_ e -
existing land use and bullding use in the city. DDA has invited

Request for proposal (RFP) in this regard.

———
- ———
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STARRED QUESTION NO. *349
TO BE ANSWERED ON DECEMBER 12, 2019

USE OF DRONE TECHNOLOGY

NO. *349. SHRIMATI RAMA DEVI:
SHRI GIRIDHARI YADAV:

Will the Minster of HOUSING AND URBAN AFFAIRS be
pleased to state:

(a) whether the Government is using drone technology to
check unauthorized  colonles, prevent illegal
constructions and for demarcation of areas and if so, the
details thereof; '

(b) whether the Government is facing problems in adopting
the said technology and if so, the details thereof; and

(c) the efforts made by the Government to address the said
problems and the outcome of the said efforts?
ANSWER
THE MINISTER OF STATE (INDEPENDENT CHARGE) OF THE
MINISTRY OF HOUSING AND URBAN AFFAIRS
{(SHRI HARDEEP SINGH PURI)

(a) to {c) A statement is laid on the Table of the House.
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STATEMENT

STATEMENT REFERRED TO IN REPLY TO LOK SABHA STARRED
QUESTION NO. *349 REGARDING “USE OF DRONE TECHNOLOGY"”
FOﬁ ANSWER ON DECEMBER 12, 2019

(a)to(c): ‘Land’ and ‘Colonization’ are State subjects. Therefore, it
is upto the respective State Government to decide about the
process and use of technology including drone technology for
purposes like checking unauﬁmrlzed colonies, prevent illegal

construction and for demarcation of areas.

Government of National Capital Territory of Delhi (GNCTD) had
informed in January, 2019 that they have got a Drone survey done of
one unauthorised colony namely Vikas Vihar and are exploring
possibility of delineating boundaries of Unauthorized Colonies in
Delhi by using drone based Survey.

Delhi Development Authority (DDA) is in the process of preparing
Master Plan 2041 for Delhi. As a part of this process, DDA intends
to ‘und'nertﬂte a detailed aircraft { UAV (Unmanned Aerial Vehicle or
Drone) captured GIS (Geographic Information System) mapping of
existing land use and building use in the city. DDA has invited

Request for proposal (RFP) in this regard.
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(Q. 349) .
et T &t < AR ATEE HEy, AEH #aT ﬁﬁﬂﬁmmw
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:ﬂaﬁgﬂuﬁﬁhﬁn‘f@ it el W AR A S g g

TR & 3 P Y 3 9 SRR P AR e e & R
wmmﬁmmmmmmmﬁmﬂ

T el ST B, Y e ot e &t &, o v aRom s #, 08

FA T B |
- SHRI HARDEEP SINGH PURI : Sir, the hon. Member's question Is specifically

relgted 1o the use of drone technelogy for the purpese of finding out what the
ground situation s but in the Supplementary that she has azked she has made
& number of poinis and | would happily.answer each one of them.

First of all, land is a State subject and we do not have the exact data on

which State Govemment is using drone technology but she has given a

: specific instance of DDA. DDA plans to use drone technology for preparing the
Masterpian 2021, W%, 72 &7 ardt o =8 gan & | T geT & o af 2041 =7
SRR S FTR o (10 T ST T Y SRR e |
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HIFT T T S AR SFNTES Bia @ o fhar & | gt il
T SRNEIF o U TR 8, SifeT AT TR 7 U et fovar ok g srew & Uy
ferr &, < araiferTgTs @iee &, F81 & ARG & AT 86 5 @7 & | That
process is well underway. Delhi's land area is about 1495 sq. km,, if |
remember carrectly. This problem of how much land DDA has and how much
of that land is under encroachment can be solved in two ways. One of the
ways is, digilisation of land records. This process is at a very advanced stage
of completion. Once the agency that owns the land knows f& S o et

T & | B aE & B el T Saeieiiol B ST B weT o W &

e famrT Tspree § il S teiede €, Iue $ ser @ et € | 98 W
T 3rdY € <er & | F wese £ f DDA is in a position not only to use this
technology here, S1.21.C. F &It ff &1 fooq € | snvert ame v B 7 g9 e o
T o o s e (R ciferet et 2 & 3l aFtaieRTIeE S B
mﬁmlﬁ#m}#mﬁraﬁrm%mﬁa&mm&mﬁmw
Refaferze o @ afdas &, s wrel goft, 98 o 5o Rear s & ool &
TWREI

it o 3 oy welem, S R e ww o ST oy Redd
TR, & ST Oy o3 §eT OX S § | 6 R & OTRE P T g
T E | & AT R R @ o e €, 97 Al @ werd iRkt ¥ §e
siftrpiieat & wrer et &, gefere aiftm 1M @1 SuarT 8 wed € | e @
ST Y 2041 T T &, T g Al SIg & SO | § g e # = %8 8 g
& HTEH I GBI T & Sy weor B UEEE e ¥ St wEam e @ e A
A @ 9 &, 3% TR & aar vt 87
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it vt e qff « W, Ry e e i dard Ft o &, 2w o 2041 @y ¥
T Ao 8 e 5 O of 2041 e So T BT | af 2021 # R
HIEE @ &, T8 7 2006 9§ 81T | 1 59 70 A e, vt e,
oos e aflt g Samiaill & sreas & a8 gar o s ol ) e E |
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any citizen of Delhi to upload a picture of an encrcachment or an illegal
construction on that app and send it to the DDA. Within a period of two weeks

the DDA will address the issue of encroachment or illegal construction. The

STF has cleared lots and lots of areas in Delhi and this work Is in progress.
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K1 Duwring the opumss of veply Sivén 9 & quasion ar Delinte
n discussion, if a Mbiister gives an undesisking which
wivolvos frther sgtion on the part of the Copvernment i
reparting buck g the House, @ is callod w “aisammce’
wsurmnoon & apgroved by the Commities on Covernment
Asmurguves (OOA) of the wsgective House, & given at
Annes-l An apamiees v roginad o be implemented
within » spocsfizd tiwe Hait, care aboald be taken by all
concamad wille drfling replies W the guestions w restric!
e e ol Theve expréssions inly to thase vocasiom wion
itis clearly intemcled 1o give oo sssurancs on e foor of
the Hohe

B2 An sssarasice glven bo either Howe 15 required to be T ol o
fiilfiflod withis a porfod. of throe matsthe fiom the dite of T8
the mesteance. This St huy w be stricity followed. '

B3 [0 cous caly filfillment of assonuces, entire Osing Aswmon
the procectloge of ise Houwse 0 e submission of
Ionploraeniation Nepet invluding  oxtension of tme,

dmpping and anslil’ of smureoces have boen aupmuted

hrowggh e Softwase Applicution ramed “Clatine Assurances

Montoring System” (OAMYS). Reguests for extension of

vime, dooppiog of Wenafier of ey sl submission

of Implamenmiion Report thrmugh sy other offlioe mode

bl miot bo custertwinest undes any cincisnnnces.
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&4 When an nssummes 3 given by o Minister or when
the Providing Officer, diroets the Government bo frnish
Infbemation 1o the Howsz, 1t is extructed by the Ministry
of Parliameninry Affuirs, Trom ibe relevant proceedongs
myd copmunieaied o the Department concemed online
throggh “OAMS" normalty within 20 working ¢ays of the
date o which it s given on the fiooe of the House.

85 If the adminisitmtive Ministry/Department has any
pbjection 1 tesiing such & SEtement 48 an assurance or
Tirscks thand it wirald part b in the public intesest 1o RSl i, i
ny uphoad its request as “OAMS’ within o wesk of treating

‘sueh srteiment pa assurinco for goiting it deleted from the

Hat of sssurnnies. Such setian will recuies prioe spproval
of the Minister concerned 2nd this fact should be clearly
indicated |n thelr communization eantaining the regeest. If
mhnmmknud:wm&ndafmpnhhdpﬁnd
of three months, thes it should invartably be accompemed
with & séquest of axtension of fime. The department shoald
eontmite 10 neok cxiension of tme Gl the decizion of
the Commuatiee on Covembrent Assurances is couveved
thrpugh “OAMS” Requests revelved through offline mode
shali net be orteratoed by cither Rijys Sabha/Lok Sabla
Secrdlarint or Minlginy of Parsmontsry Allndrs.

ffh 1f “hie Deepartment finds that it & oot possible 1o Ml
the gesatance within the stinulated period of thres months
or within the petiod of exfension wirendy gramod, #f may
veuls fusther eatonsivn of time 1z soon as the nesd for such
extems on bocomes sppaicil, indicsting the reasony for
delay and the probable addations! time required alongwith
detnila of action taken/progress made kn the matier All sich
reyuest should e eubmiteed ut *OAMS' for decigion by
CGA 1nereom with the appreval of the conesrmcd Minksier,

8.7, Ths partieutars 0f every sssumeee will be ertored by
the Padlameat Unit of the Minstry/ Uepariment cunperped
in n rmpisier s et Annea 4 wfter which the sssurance will be
pozged on 1o the converned section
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tae \miplementation of asuances, drwing twir spocial
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B Tvury efforr showld be tnde 1 (i) the ausrsnco Preedis e
within, iy escctbet poviod. by cose only part of the NE=Aera
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8.9.2 Infurmstion o be fumissed in partial or complete
fullllmscnt of an saswasce should be approved by the
Mminter coneerned efore it s uploaded at *OAMS' in both
Eaglish asd Hindl venioes In the preseribed pro forma as
st Amneas | tegetier with it englosiees. After onllae
subenissinn ul' the Report for fulfiiiment of the asumnce
pariial or complete as the case may be, four lard copies
exch a HMindi snd English vession with one copy of each
version duly sushentivated by the officer soncemed should
be et 10 the Ministey of Parlismentssy Affain for byving
unti] =-laving is adopted by the concemed House.

893 The [mplementation Repost should be suberitted
' OAME" only, Implementition Report sent by any other
mods of st jo Rajys Soldn/ Lok Sebiio Secreanat dirootly,
will it be considered for loying.

810 The Ministey of Parliumentary Affairs, affor scrutiny
of the Implementation Report, will armnge 0 lay it on the
Tabile f the House concertied, A cogy of the Inplementation
Repert, 48 Jaid on the Table, will be furwarded by Ministry
of Padfiamenary Affairs to the member(s) concarned..
Dt ds ol lay ing of Implemsenintion Repart submitted by the
Minimry Diopartment wonceinad winidil be imade avatlable
by the Minisiry of Mariiamentasy Affsirs wt ‘OAMS” The
Pardiament Urit of the Mmstry/Depariment concerned
md thy cimeerned sectivm will, on the basis of lnfiemation
nysiinhle ol *GAMS', npdate-their ecards

.41 Where there 1§ an obligation 10 iay any paper (ruls!
ardes/nasificution, e¢,) on the Table of the House and for
which an pasimunce bipg alse beer given, it will be laid
an the Table i the fisst instuoge, lo fuffiloeot of the
abligation, mdependent of the assuatee given. After this,
4 formal report regarding implomentation of the sssurance
inatiunting the dute on wiskch the papor was laid on the Tabis
will be solymitied ar "OAMSE” i the prescribed pro forma
{Anmex-6) in the manmer elresdy described m prea 8.9.2
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MINUTES

COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)
(SEVENTEENTH LOK SABHA)
SIXTH SITTING
(12.04.2021)

The Committee sat from 1100 hours to 1215 hours in Committee Room 'B,
Parliament House Annexe, New Delhi,

PRESENT
Shri Rajendra Agrawal «  Chairperson

MEMBERS

Shirt Nihal Chand Chauhan
Shri Ramesh Chander Kaushik
Shri Kaushalendra Kumar
Shri Santosh Pandey

Shri Pashupati Kumar Paras

ek

SECRETARIAT

Shrl Pawan Kumar - Joint Secretary
Shri Lovekesh Kumar Sharma - Director
Shri S.L. Singh - Deputy Secretary

s

WITNESSES
Ministry of Housing and Urban Affairs
Shri Kamran Rizvi, Additional Secretary
Shrl Sanjay Kumar, Joint Secretary
Shri Amrit Abhijat, Joint Secretary
Shri Kunal Kumar, Joint Secretary
Ms. D. Thara, Joint Secretary
Ms. 5.K. Ram, Joint Secretary

Shri Dinesh Kapila, Economic Advisor (Housing)
Shri R, Prem Anand, Director (Parllament Section)

g R e g

DELHI DEVELOPMENT AUTHORITY

1. Shri Anurag Jain, Vice Chairman

2. Shrl Manish Kumar Gupta, Member [(Admin) & LM]
A Shrl Mearaj Bharati, Commissioner (Land Poaling)

£ Shri P.K. Haldar = Under Secretary
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3 Thereafter, the representatives of the Ministry of Housing and Urban Affairs, Delhi
Development Authority and the Ministry of Parliamentary Affairs were ushered in. Walcoming the
witnesses to the sitting of the Committee, the Chairperson impressed upon them not te disclose the
deliberations of the Commitiee to any outsider. The Committee then took oral evidence of the
representatives of the Ministry of Housing and Urban Affairs and Delhi Development Authority
regarding pending Assurances. The Committee were perturbed to note the long pendency of a lage
number of Assurances of the Ministry which amounted to 31 on the date of oral evidence. The
Chairperson asked the Additional Secratary, Ministry of Housing end Urban Affairs to give an
overview of the pending Assurances of the Ministry and alse enguired about the internal mechanism
and system of monitoring and reviewing the implementation of pending Assurances in the Ministry,

4, The Additional Secretary, Housing and Urban Affairs accordingly briefed the Committee on
the above issues, The Chalrperson asked the representatives of the Ministry to furnish the Minutes
of their review meetings for monitoring of pending Assurances.

. The (hairperson and Members thereafter raised various queries and sought certain
clarifications on 25 pending Assurances (Annexure-III) taken up for the day. The witnesses
responded to these queries and also provided darifications. In view of the explanations submitted
by the representatives of the Ministry during the course of oral evidence, the Committee acceded to
the request of the Ministry to drop the two Assurances mentioned at Sl. Nos. 8 and 9 of Enclosure,
As some queries required detalled reply end inputs from varipus quarters, the Chairperson asked
the witnesses to furnish written replies on the same In due course.

6. The evidence was completed.

7. Tha Chairperson thanked the witnesses for deposing before the Committee and fumishing
the available Information on the queries raised and clarifications sought by them.

8. The witnesses, then, withdrew.
9. A verbatim record of the proceadings has been kept.
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Annexure-II]

COMMITTEE ON GOVERNMENT ASSURANCES (2020-2021), LOK SABHA

Statement of pending Assurances pertaining to the Ministry of Housing and Urban
Affairs discussed during oral evidence on 12.04.2021.

dated 05,12.2019

' 8.No. $Q/USQ No. dated Subject

1, UsQ No, 2205 Audit by HUDCO
dated 18.12.2013

2. USQ) Na, 3527 Revival of Government of India Stationery Cffice
dated 12.02.2014 (GISO)

- - USQ No. 2489 | Quota for Wormen In Urban Local Bodies

dated 11.03.2015 '

4. USQ No. 4954 Women Reservation Bill
dated 23.04.2015

5. USQ No. 6641 . Land for Netajl Memorial
dated 06.05.2015

6. USQ No, 4129 Memorial of Netaji
dated 23.12.2015

5 S0 No. 145 Housing Scheme for Government Employeas
dated 09,12,2015

(Supplementary by Smt.
Poonam Mahajan, M.B.)

B. LISQ No. 496 Allotment of Land
dated 27.04.2016

g, USQ No. 497 Rebate on Home Loan :
dated 19.07,2017

10. “1USQ No. 602 AMRUT
dated 19.07.2017

11. usQ No. 79 ; Land Policy
dated 11.12.2018

12. USQ No. 242 Land Poaling Palicy
dated 05.02,2019

13, USQ No. 5447 Land Pooling Policy
dated 25.07.2019

14, UsqQ Ne. 721 Delhi Land Paoling Policy !
dated 21.11.2019 ”

15, USQ No. 2862 Urbanisation of Villages of Delhi
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16. UsQ No. 1222 Cancellation of Land Allotment ]
dated 18.12.2018 | !
17. USQ No. 3281 Irreguiarities by Cooperative Socisties
dated 01.01.2019
18. LISQ No. 4384 NGOs in Animal Welfere
dated 08,01,2019
19, UsSQ No. 2074 Rank of Clties
dated 04.07.2019
20. UsQ No. 2177 Drones' Role to Check Tilegal Occupation of Land
dated 04.07.2019
21. 5Q No. 465 dated Affordable Housing Projects/Schemes
25.07.2019
22. General Discussion The Public Premises (Eviction of Unauthorised
dated 31.07.2019 Occupants) Amendment Bill.
23. USQ No, 2953 Redevelopment of Lutyens Bungalow Zone (LBZ) and
dated 05.12.2019 Central Vista
24, S0 No. 349 dated Use of Drone Tachnology
12.12.2019
25, 5Q No. 349 dated Use of Drone Technology ]
12,12.2019
(Supplementary by Smt. f
Rama Dewvi, M.P.) }



MINUTES
COMMITTEE ON GOVERNMENT ASSURANCES
(2020-2021)

(SEVENTEENTH LOK SABHA)
ELEVENTH SITTING
(29.09.2021)

The Committee sat from 1100 hours to ___ hours in Committee Room 'C'
Parliament House Annexe, New Delhi.

PRESENT
Shri Rajendra Agrawal - Chairperson
Members
2. Shri Nihal Chand Chauhan
3. Shri Ramesh Chander Kaushik
4. Shri Kaushalendra Kumar
5. Shri Santosh Pandey
6. Dr. Bharatiben Dhirubhai Shiyal

Secretariat

1. Shri Pawan Kumar - Joint Secretary
2. Shri Lovekesh Kumar Sharma - Director
3. Shri S.L. Singh - Deputy Secretary

At the outset, the Chairperson welcomed the Members to the sitting of the
Committee and apprised them regarding the day’s agenda. Thereafter, the
Committee considered and adopted the following four (04) draft Reports without

any amendments:-

(i) Draft Forty-Eighth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Women and Child

Development’;



(i)  Draft Forty-Ninth Report (17th Lok Sabha) regarding ‘Review of
Pending Assurances Pertaining to the Ministry of Housing and
Urban Affairs’;

(iii)  Draft Fiftieth Report (17th Lok Sabha) regarding ‘Requests for
Dropping of Assurances (Acceded to)’; and

(iv)  Draft Fifty-First Report (17th Lok Sabha) regarding ‘Requests

for Dropping of Assurances (Not Acceded to)’;
2. The Committee also authorized the Chairperson to present the Reports to
the Hon'ble Speaker at the earliest as the term of the Committee is coming to an
end soon and the House is not in session.

XXXX XXXX XXXX XXXX XXXX XXXX

The Committee then adjourned.



